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LEGISLATIVE ASSEMBLY.
Friday, 18tk March, 1921.

The Assembly met in the Assembly Chamber at Eleven of the Clock.
The Honourable the President was in the Chair.

MESSAGE FROM THE COUNCIL OF STATE.

The Honourable the President: I have received a Message from the
‘Seoretary of the Council of State as follows :

*1 am directed to inform you that the Council of 8tate have, at their meeting of the 17th
March 1921, agreed without amendment to the Bill to determine the salary of the Deputy

President of the Legislative Assombly, which was passed by the Legislative Assembly on the
320d February lﬂoﬁ.‘ r pancty v

BILLS PASSED BY THE COUNCIL OF STATE.

The Honourable Mr. H, Moncrieff Smith : Sir, in accordance with rule

25 of the Indian Legislative Rules, I lay on the table two Bills which were

gmed by the Council of State at its meeting yesterday, the 17th March 1921.
hey are : ’

(1) A Bill to validate cortain indentures transferring properties formerly held by certain
Boemy Missions in Trustees and for the incorporation of such Trustees and for other
purposes.

(2) A Bill further to amend the Land Acquisition Act, 1894,

THE BUDGET—THE INDIAN FINANCE BILL—contd.

FiNaL STaGB—conid.

The Honourable the President: The Assembly will now proceed to the
consideration of the Finance Bill. Before we do so, for the convenience of
Members I had better announce that the ballot which was fixed to be held
to-morrow in this Chamber will, if the business of the Finance Bill is not

disposed of to-day, be held at the hour fixed in Committee Room A.

The first amendment on the paper in the name of Mr. Venkatapasiraju, as
well as the two which follow, deal with the title and preamble of the Bill.
Until we have dealt with the clauses of the Bill and know what amendments
may be moved and carried, we can not tell what will be either the preamble or
the title of the Bill. Therefore, consideration of these first three amendments
in the paper must be postponed. We will proceed with clause (1).

Mr, N. M. S8amarth: Sir, I propose that to clause (1), the following
be added, namely :

¢ It shall remain in force only till the 81st March 1922.’

Well, Sir, the object with which I have proposed this amendment is, that
g0 Par as possible, this House should develop the traditions and conventions
of the House of Commons. Yesterday there was a debate upon a question

( 1266 )
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which raised a similar matter for disposal before this House. I will not refer
to it, but I will say this, that every Member of this Assembly, whether othcial
or non-official, European or Indian, will, I hope, be imbued with the idea of
developing in this Assembly the conventions and traditions of the mother of
Parliaments. No precedent should be created, as far as possible, which will
thwart and not facilitate the development of these conventions. I have
placed this amendment before the House in order that, in course of time, we
may have in this House something like a Consolidated Fund Bill, an Appropria-
tion Bill and an annual Finance Bill. In the House of Commons, certain
taxes are annually voted, giving to the Members of the House of Commons an
opportunity of bringing practically a vote of censure on those in power.
1f their policy has been such as not to be in accordance with the general
public interests, then it is open to the Opposition to thruw out their annual
Bills with the result that they go out of power. I wish that this Assembly,
although it has not the power to.tarn out the Government by a vote
of censure, will develop at any rate this, namely, that every year the
Finance Member and the Government will come before this House and render
an account of their stewardship, so that if the taxes that they bave levied
during the year are justiied, and their financial arrangements are justified,
we may renew them or modify them just as may seem proper. It is with
that view that I have brought forward this am:ndment, and I trust that it
will commend itself to the Assembly. )

The Honourable Mr. W. M. Hailey: I wish to draw the attention of
the House to the items of which this Bill is composed. There is the Tariff
Act, the Post Office Act, the Income-tax Act, the Super-tax At and the
Freight Act. Now I can quite see the attraction of forcing us 1o render a
full account of our stewardship every year, though 1 may say that I was
under the impression that the existing Budget procedure already forced us
o do so. And I quite see the attraction to this House of the proposal that our
taxation sball be renewed at the will of the House every year. I see no reason,
for instance, why the procedure of renewing income-tax every yearshonld not be
followed. That suzgestion seems to me to be unobjectionable, because people
do not enter into large commitments or expectations on the basis of the prospects
of the rates of income-tax for the coming year Then, again, Sir, I see no reason
why such a charge as that on freight should not, if necessary, be renewed every
year; indeed, as I pointed out in my Budget, we hoped that the freight
sur-tax would be of a temporary nature only aud that the revision of goods
freizhts woull taks its place before the end of the year. There woull in any
case seem to me no reason why this should not be of a temporary nature because,
here again, I do not think it would disturb greatly the course of trade if it
were so arranged. Azain, as regards the Post Office, I see no reason why
rates taken under the Post Oifice Act should not be fixed year after ycar
as lung as réagonable notice is given to people in advance.

# 1 have taken the items of the Bill in inverse order because I desired to
leave tha mast-diifionlt itzm to the last ; that 1 moan relating to tariffs. That
is a question on which the opinion of the commercial members of this House
would be very valuable, both to us and to the House itself. Would it,, or
would'it not, be embarrassing to trade if it realized that our tariff duties were
fixed deinitely only 12 months shead? Would merchants, or would they
not, be able to make their commitments well in sdvance as they always
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desire to do? Would it, or would it not, mean that towards the end of the
year people so far from taking their goods out of customs, would leave them
there in the hope, that Government having been forced to retrenchment,
might veduce the tariff? 1 say that these are the doubts that occur to me
and I should like to hear what the commercial members in this House have
to say in the matter. My own view is, that it will lead to a very great state
of uncertainty on the part of trade if our tariff came definitely to an end
at the close of the year and the whole scheme of charges were open to revision
every twelve months.

We have heard & great deal regarding the disturbance of trade due to
exchange; I am not at all sure that an addition to these uncertainties due
to the indefinite duration of the tariff might not seriously damage the trade
of the country. It cannot again be a very welcome prospect to this House
that those differences of opinion that are being voiced as between Lancashire
and India should be repeated year after year when the tariff comes under
reconsiderstion. I am perfectly prepared as regards the remaining items to
admit the suggestion put forward for annual legislation, but 1 say that there
are very grave doubts as to the wisdom of fixing the tariff charges on a
temporary%uis.'

Mr. A. D. Pickford: Sir, I respond as promptly as I possibly can to the
invitation that has been extended to the commercial members of this House
by the Honourable Mr. Hailey«

I endorse in as strong & manner as possible and I am quite sure I will have
with me all those members, who are connected with industry and commerce
in India,—every word that has fallen from the lips of the Honourable the
Finance Member. '

Already the element of uncertainty with regard to the alterations in
tariffs is one of the disturbing factors in the commercial and industrial ope-
rations in this country, and, if I may say so, I think the House should be
very careful before adding any further uncertainty to the difficulties which at
the present time are in any case abnormal.

It is not merely the direct effect of possible cataclysmic changes hanging
over commerce for the last few months of the financial year, but there is
2 subtle sense of uncertainty involved in a proposal of this sort which will
undoubtedly act to the detrimént of commerce and industry in this country.
At the presenttime when everybody, whether engaged in business or other-
wise, is espeuially concerned in encouraging commerce and industry as being
the great hope of the economic future of the country, I say that in these
circumstances, a proposal of this sort should be very carefully considered,
indeed, before it is accepted and I can say that it is beyond all question that
those engaged in vommerce and industry in India will be very deeply disturbed
should any such proposal be carried.

Rao Bahadur T. Rangachariar: Sir, I can see that there are advantages
as well as disadvantages in this question. But the question which we have to
consider is as to whether the advantages outweigh the disadvantages. The
fivet point which occurs to me is that we are now passing through a transitional
stage and it is necessary for the Assembly to learn by the experience of one
year or more ms to how far the finances of this country can be kept under
control. With that view in mind we must see exactly where we are financially.
'We must also see whether the new- rates which we are enforcing as rega

E2
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custorns duties are suitable or not. We cannot foresee what the effect of the
imposition 'of those rates will be on the imports and exports of the country.
If we work on a permanent basis, we may not be able to review the question
as casily as we oould if the rates were enforced for one year only. After all
we are imposing & higher rafe on customs duties because of our financial
stringency and not as a matter of protection of our commerce and industry,
it is only a question of improving our financial position. If our financial
position improved in the course of a year in the sense that we could cut down
expenditure, then it would not be necessary to impose such a high tariff
on goods. And whereas now we are willing to impose a certain tariff on
goods which we consider to be luxuries, we may be inclined to renew the
m at the end of a year and in certain cases we may be able to aholish the

At a time like this when weare learning our business in this Assembly, I
think it should be considered that we are making an experiment and that we
should try these rates for the time being and see how they act; especially as
regards customs duties—take tea for instance—it would be much better if the
rates were renewed annually by legislation as in England.

And as many of these goods are imported, and as our industries in the
country have not progressed as fast as we could wish, and as we have
to see whether the trade of the country, the industrier of the country
are going to suffer or benefit by this new taxation, I think it is highly
desirable that we should keep it in force for one year only. And one
great thing which I have in view is this, as I have mentioned already, that
it will put & check upon the growth of expenditure if the Finance Member
knows %e will have to come to the Assembly again and give an account of any
extravagant expenditure either on the military or the civil side—he will have
to give a true and full account of his procedure. I, therefore, Sir, strongly
support the amendment of Mr. Samarth and I bave given notice of a similar
one myself and I will ask the Assembly to accept the amendment.

Mr. Manmohandas Ramji: Sir, I beg to support the views expressed
by my Honourable friend, Mr. Hailey, especially on the Tariff Act, that if it
is going to be an annual thing to come before us, it will u the trade con-
siderably, because, orders have to be placed months before the season com-
mences especially with regard to piece-goods, and it is very difficult for the

le to foresce what changes are going to take place at the time of the
Eeu?get. I think if the Tariff Bill is not disturbed for some time, it would be
much better and, therefore, it should not be compulsory to disturb it
spnually. In case of need, it is open to either the Finance Department or the
Members of this Assembly to bring in propositions to make any alterations
which they desire, at the time of considering the Budget.

Dr. H. 8. Gour : Sir, as I have given notice of a similar amendment
which is on the agends, I may be permitted to justify it in connection
with the Honourable Mr. Samarth’s amendment. I congratulate the Honour~
abl¢ the Finance Member on simplifving the issue. He has conceded, that so
far as our amendments relating to post office, freight, income-tax, and super-
tax are concerned, there is no objection to the Finance Bill being limited to a

ear. But he says, that so far as the Tariff is concerned, the matter is one
which could not be readily conceded without reference to the commercial
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interests of the country. And the Honourable Mr. Pickford and the other
speakers have pointed out, that if the Tariff Bill is to become an annual Act,
it will disturb the piece-goods trade. Now, Bir, the Honourable Members
who have spoken on this subject have taken it for granted that the Tariff Bill
will tpso facto cease to exist and it will not be renewed. But that is not the
purpose of the amendment. All that the amendment demands and desires is
that at the conclusion of one year the Tariff Bill should be subject to the
review of this House and, if this House comes to the conclusion that a con-
tinuance of the Tariff Bill is necessary, it will be as a matter of course
renewed. The only difference between the Bill as it exists and the Bill as we
wish it to be amended is this. The Bill as introduced will continue to be law
till it is modified or rescinded. Whereas by limiting it to a period of one
year, it will come up for revision at the conclusion of one year. I do not see
any difference, therefore, so far as the commercial members are concerned,
The commercial members apprehend disturbance of their trade if the Tariff
Bill is limited to one year but I would beg to ask them what difference would
it make if the Tariff Bill continues as it is and next year this Assembly moves
for its revision. The difference is not a difference in principle but
difference merely in procedure and the difference in procedure is this, that
while, in the one case, it will continue till it is amended or annulled, in the
other case, it will ¢pso facto come up before this Aesemby for the purpose of
recongideration. That is all the difference between the original motion and
the amendment.

Then, Sir, one speaker remarked that this Bill at the end of the year will
«cease to have an eE?ct and that, after that, people who have placed contracts
in advance will be losers. But I have just pointed out that that is a con-
tingency which exists in all cases, whether the Bill is limited or is not "limited
to one year. So long as the Budget is subject to a vote of this House, it is
for this House to decide as to what extent the demands made by Govern-
ment should be made and in what manner. Therefore, all measures of taxation
are subject to the review of this House and I therefore submit that there can
be absolutely no objection to this measure being limited to one year, so far as
the Tariff itself is concerned. One word more, Sir, and it is this, The
Honourable Mr, Samarth has made his amendment somewhat more rigid,
He says it shall remain in force only till the 31st March 1022. My amend-
ment 18, that it shall remain in force for only one year, that is to say, from the
date of its enactment. I submit, Sir, the more elastic provision contained in
my amendment would probably be accepted by the Honourable the Mover of
the amendment, Mr, Samarth, and, if he does accept it, the two amendments
might be discussed and voted on together.

Mr. E. L. Price: Sir, I should like to support the appeal of Mr. Pickford
and Myr. Ramji, both commercial men, to this Il)-louse not to press this amend-
ment. It is not quite the fact that it is purely a matter of procedare. If this }
Tariff Act is looked on as something that comes up for complete revision every |
year, the Finauce Member will be aseailed from all parts of the compass, and
other Members of this House too, by all those interests which seek to shift
their natural burdens off their own shoulders on to those of other people. This
does not apply merely to the pieve-goods trade, Sir. Probably, ]\fr. Ramji
mentioned that trade because it is an interest of his. It applies equally to the
importers of sundries, of wines and spirits, of silver and every other commodity,
“There will be a determined effort at lobbying for months in advance, because
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all will look at the Tariff as something open to them every year by the
manipulation of which they might lift the load from their own shoulders and
place it on other peoples’. So, I suggest, there is a certain amount of psycholo-
%ical importance attaching to this method of procedure, and that, though the

ariff Act /s subject to revision every year by this House, to hold it out for
twelve months as a sort of ¢ Aunt Sally ’ for everybody concerned to have a
knock at would be, I think, a tactical mistake, and I am assured also, that it
would have a very disturbing effect on the ordinary course of trade. There-
fore, I ask these legal gentlemen not to press a point like this for political
purposes, however worthy, dead against the consensus of commercial opinion.

8ir P. 8. Sivaswamy Aiyer: Sir, I wish to support in principle the
amendment which has been moved by the Monourable Mr. Samarth, though I
should personally prefer the form in which it has been sannounced by

Mr. Venkataupativaju, namely, that it ‘shall remain in force till the end of
March 1922 :

If we say ‘till the 81st March’, it may give rise to some doubt as to
whether the 31st of March is included or not. The point taken seems to
me to be a very much more eubstantial one than the one about which
Honourable Members were very keen yesterday. I think it is a matter.
of great constitutional importance that a certain proportion of the taxes and
the revenue of the State should not take a permanent form but should be
in this manipulable and annual form, It has the great advantage of com-
pelling the Governmeunt to come to us year after year and seek our sanction
to the continuance or alteration of the annual and revisable taxes as opposed
to the‘permanent taxes. It is quite conceivable that the Government may
plead that some inconvenience may possibly be caused if steps are mnot taken
st once to continue the taxes at the expiry of a year. ButI have no
doubt that measures can be taken to avoid any inconvenient results either by
legislation of the kind which has been en in the Provisional Collection of
Taxes Act or in some other manner. I would, therefore, strongly support
this motion.

Mr. T. V. Beshagiri Ayyar: 8ir, I feel some little difficulty in voting
with my friends, with whom I am generally in agreement, on this patticular
occasion. There is already an agitation in England set up by the Lancashire
merchants and by the Manchester people against this oustoms duty, and if
we make it clear ti-t at the end of a year, the Finance Member will have

"to come here to review that taxation, it may be adding flame to the agitation

which is already spreading in England and the position of the Finance

Member here will become more difficult. And I also think that the voice

of the commerce members who have spoken on this subject ought to have
greater weight in determining a question of this kind than the voice of .
what Mr. Price called the legal men. Now, Sir, if it is possible for my

Honourable friends to so word this amendment as to leave out the question

of Customs Duties I would have no objection to vote for it. But, as their

smendment is not worded in that way, I feel great difficulty in supporting:

the amendment in the form in which it has been moved.

" Mr. B. Venkatapatiraju: Sir, I have given notice of a similar motion.
We are thankful to the Honourable Mr. Hailey that he has no objection to
exempt the Indian Post Office Act, the Indian ncome-Tax Aect, the Snxer--
Tax Act, and the Freight (Rallway and Inland Steam-Vessel) Tax Act.
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The only objection he has taken is with reference to the Indian Tariff Act.
It is true, Sir, that the practice is both ways with reference to this measure.
There are cases where these are annually voted, and there are cases also where
Emnnent provision is made. We have also seen a notice given by Mr.
ngachariar that if we did not approve at the end of a year the tariff which
we are now imposing by this Act, the old duties would remain. There is
another amendment suggested, that is, he suggests that at the end of a year,
we should revive the old tariff. The question is, whether we should make
a permanent provision by imposing this high tariff which we are now asked
to impose on the several goods which are imported into the country. It may
be mrvantageoun or it may be disadvantageous or disastrous. I respectfully
urge that it is not at all wise to tie our hands and impose a burden on the
country, because, after all, the person who actually pays is the consumer who
will be liable to pay very heavy taxes. Perl:mlps, with facilities, we may
rather increase or decrease the duties. The only objection taken by the
Honourable Mr. Ramji and the other friends who spoke on behalf of business
was, that there would be difficulty in trade, that goods would not be taken
delivery of at the close of a year because of the uncertainty whether there
would be a reduction or an incresse in the duties, and that there would be
difficulty also in entering into contracts as it will be necessary to take into
consideration the rates that may have to be paid. 8ir, it is perfectly well
known that the tariff is liable to change, and that the increase or decrease will
be taken as & separate addition to the price which will be contracted for by the
Enrl:ieﬁ. With reference to not taking delivery of goods, I am sure, Sir, that
emurrage will have to be paid by the parties concerned if they refuse to take
delivery. Besides, I do not see why we should tie our hands and not have
the power of rectifying any mistakes we may have committed by this high
imposition. Are we to ray, Sir, that we are for ever going to be bound by
this ? The saving clause to this Bill says that it should E:ve temporary effect
under the provisions of the Provisional Collection of Taxes Act, 1918. In
these circumstances, Sir, I would suggest, it is far better in the interests of
this conntry as well as of the countries which are exporting merchandise to this
country that we should take into consideration, year after year, what is
necessary for our own purposes in the interests of our own country. I there-
fore strongly support the amendment moved by my Honourable friend,
Mr. Samarth.

Mr. C. A. Innes: Sir, in reply to what Mr. Seshagiri Ayyar sid, L wish
to say that Government are quite prepared to agree to an amendment which
will be in the following form :

"+ Phat olause 1 be renumbered sub-clause (1) of clausel, and that to the said clause, the
following sub-clause be added, namely :

(2) Bections 3, 4, © and 6 shall remain in force only up to the 8lst dayof March

The effect of this amendment will be that the Finance Bill, in so far as the
Indian Post Office Act, the Indian Income-tax Act, the Super-tax Act and the
Freight (Railway and Inland Steam-Vessel) Tax Act are concerned, will remain
in force only for one year. But we do think it most important that this
amendment should not be carried in respect of the Indian Tariff Act. In this
matter I do appeal to the House to trust to commercial experience. The
amendment of the tariff is a matter of vital importance to trade. I do not
agree with what Dr. Gour said. I would like to point out that if this
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amendment were accepted, the effect of it would be that the Act would remain
in force only till the 31st of March 1922, That is to eay, on the 31st of March
1922, as far as our tariffs are concerned, we shall have an absolute tabula rasa.
As pointed out by Mr. Price, all the interests in the country who bave any-
thing to gain or anything to lose by an amendment of the Tariff Act will
up here lobbying in this House. The whole of the trade will be upset and dis-
erganised. Everywhere business will become very difficult. © Mr. Rangachariar
said that if the Tariff Act were put in force onlye?(')r one year, it would act as
acheck upon the growth of expenditure. What I say, Sir, is that if the Tariff
Act is put in force only for one year, it will act as & check upon the growth
of trade, and will do vital damage to the country. Moreover, we shall not
get our money.

I think that is all I have to eay, Sir, and I again appeal to the House to
listen to those gentlemen in this li'ouse who are representatives of trade and
oommerce and acoept their view that as far as the Tariff Act is concerned, it
sbould not be enforced for one year only.

The Honourable the President : The Honourable Member, I understand,
bas moved an amendment, or is it only thrown out as a suggestion ? -

The Honourable Mr. W. M. Hailey : I felt that we could only throw
that out as a suggestion, in answer to the proposal put before us by Mr. gchagiri
Ayyar. 1If, however, I am in order in putting it forward asa (Lﬁnite smend-
ment, I should like to do so ; but 1 place myself entirely in your hands in that
respect.

Dr. H. 8. Gour: May I ack the Honourable Finance Member a question ?
Are the Government prepared to give an undertaking to this House that om
the conclusion of one ﬂur they will submit the whole question of tariff for the
consideration of this House ? 1If the Government are prepared to give an
undertaking to that effect, the Honourable Members,—1, at any rate—will
reconsider my position as to whether I should persist in bringing my
amendment.

The Honourable the President : There seems to be some confusion as
to the bearing of the amendment moved by Mr. Samarth. Mr. Venkatapatiraju
several times used the expression ‘to tie our hands.’ That is precisely
what he proposes to do. The amendment makes it inevitable that the t&rig
should be brought up next year. If the amendment is not carried, it is left
open whether it shall be done or not.

j The Honourable Mr. W. M. Hailey: With regard to the question
| which has been put to me, I cannot undertake that we shall put the whole ques-
li tion of tariff before the House before the 15t March next year. As the House
i‘l knows, we are about to assemble a highly important fiscal commission, which
i+ will deal with the whole question of India’s fiscal relations. If they present
{*us with an interim report in time for us to bring the question Kefore the

. House next year we shall be able to do so. But I think the House will agree
! with me that it would be unwise for us to attempt to reopen the whole
' question with the House while that commission is still sitting, and until we
i had received the result of their labours. As soon as we have received their
| recommendations, I need not eay, that the Government will take the esrliest
. (opportunity of bringing the whole matter before the Legislature.
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The Honourable the President : Further amendment moved :

‘ That the following words be substituted for the amendment mved by Mr. Bamarth :

‘ That clause 1 be re-numbered sub-clause (1) of clause 1, and that to the said clsuse thé
following sub-clause be added,’ namely :

(2) Sectigné 3,4,6 and 6 shall remain in force only up to the 3lst day of March
1922,

Question put :
* That that amendment be substituted fgr the amendment of Mr. Samarth ’.

Mr. N. M. S8amarth: Sir, having regard to the expression of oginion _
of the Members of the commercial community here and the motion which has |
been introduced in favour of retaining the tariff undisturbed for more than one
year or, to any rate, until the Tariff Commission brings out its report, I thinkit is
under the circumstances advisable for this Assembly to accept the proposed
amendment. At thesametime, I will say this, that if the arguments advanced by \
some of those Members of the commercial community who spoke on the :
subject are sound, they would logically lead to the conclusion that there should
be no disturbance of the tariff at any timeand as such they do not, at any rate,
convince me or convince those who think with me. But I accept the proposed :
smendment as the Honourable Mr. Hailey has given usan assurance that when |
the Tariff Commission meets and the whole question is gone into afresh and their |
recommendations are placed before the Government of India, the tariffs will be ;
remodelled in accordance with the view that the Government of India and this
Assembly and the Secretary of State may ultimately take. One more point,
8ir. Reference was made to the Lancashire agitation. Well, I may be

rdoned, I hope, for telling this Assembly thatl put forward before the Crewe

ommittee in my memorandum and in my evidence the proposal that
whenever the Government of India and its Legislature agreed there should be no
interference by the Secretary of State, and, theref ore, none by Parliament.
That proposition was accepted and approved of by the Crewe Committee. I
again urged it before the Joint Parliamentary Committee, and as everybody
knows, that Committee also accepted the view that ordinarily whenever the
Government of India and its Legislature agreed there should be no interference .
ﬁhe Secretary of State and, therefore, none by Parliament. I am not
afraid, therefore, of this Lancashire agitation in the House of Commons. or |
anywhere else, #o long as you and I and all the rest of us, including the
-Gc;)vemment of India are of one mind, and speak with one voice on the
gubject.

~ Mr.T.V, Beshagiri Ayyar: Supposing this amendment is accepted, and
sometime later section 3 in the Bill w}})u'ch refers to the Indian Post Office
Act is altogether deleted, what is the effect of it? If we accept the amend-
ment and say, that all these sections shall remain in force until the 31st March
1922, and if what I have said happens in consequence of a discussion in the
House, will that in any way affect the position ?

The Honourable the President: I think means can be found for that.
I hesitate in view of the circumstances at the moment, to make the suggestion,
but there is ‘ another place ’ in which any necessary amendment can be inserted.
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e motion :
* That that amendment® be substituted for the original amendment *
was adopted,

The motion :
* That that amendment® be made in clanse 1°

was adopted.

The motion : w
. * That clause 1 ne ainended stands part of the Bill*
was adopted,

The Honourable the Prasident : Clause (2).
The Honourable Mr. W. M. Hsiledy: Sir, I venture to put it to you that
@

it would be more convenient if we considered the postal section of our pro-
B:nls before the tariff section, In the course of the various debates that we

ve had hitherto, it is clear that many Members of this Honse have feelings
which may eventuate in considerable financial changesin regard to postal
charges, and we should be glad to have an opportunity of calculating the exact
effect of such votes as the House may give on the subject before we prooeed
with the matter of tariffs. It is, therefore, purely as a matter of convenience

- that I will suggest to you that we should take clause (3) before we take olause
(%) of the Bill.

The motion ;
* That consideration of clause (2) be postponed ’
was adopted.
The Honourable the President: Clause (3).
Rai S8ahib Lakshmi Narayan Lal: Sir, the amendment which I bave

the honour to move, runs as follows :
‘That olause (3) and Schedule I1I be omitted *.

The country is already overtaxed and the people are mostly notins
position to bear any further taxation; their pecuniary troubles which are too
many to be told, need not be reiterated here. Baflice it to say, that most of
them have not even the good fertume of enjoying two full meals a day. In
order to make both ends of our finance meet, we should not take any step
against those who themselves do not know how to make both ends meet. The
war which has caused this trouble in our finances has also added much to the
already numerous existing troubles of the poor masses and classes of the
country and bas driven them into the most pitiable pecuniary position
beyond all the power of description. The poor masses and classes are already
sufficiently taxed and in any case if they are subjected to any further
taxation by the Imperial Government for Imperial Revenue, they will be unable:
to bear any further taxation by the Local Governments and Local Bodies
for adequate education, sanitation, medical relief, industrial and agrioultural

@ That clause | be re-numbered sub-clause (1) of clause 1, and that to the said olauss the
following sub-clause be added : (2) Bections 8, 4, 6 and 8 shall remain in force only up to
the 31st day of March 1922°.
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improvement, or any other moral and material development. To securea
steady and speedy success of the Reform Scheme, Imllzerial taxation should never
be such as may directly or indirectly touch the pockets of those who cannot
bear more than the local taxes. The success of the Reforms depends very
much upon uplifting these poor masses and classes as much as possible and
sny taxation, which. is lil::]_v to further deteriorate their present pitiable
position, will not pay in the long run. It will be like a stimulant which
may give some temporary relief, but which will surely and cel:tmnl
so undermine the system ‘as to admit of no further cure. It is difficult
to carry on the administration, ut the present level of efficiency, with our
credit impaired. It is equally, if not more, difficult to mamtain that
efficiency if, instead of the moral and material development of the country,
there is any further cause for deterioration, inasmuch as these masses
and classes are the very sources of the comstant and adequate supply of
Civil and Military recruitments, ¢o essential for efficient administration. The
policy of meeting growing expenditure by ever-increasing taxation creates #
permanent danger in respect of the very objects for which money is raised. If
a cultivator takes as much milk from a cow, as he stands in need of, without
leaving sufficient quantity for the support of the calves, he is sure to have in
future weaker bullocks for his plough, and weaker milch cows and sooner or
later, he finds out his mistake and realises that this policy does not pay in the
long run and ultimately frustrates the very object in view. 'The principle of
meeting financial necessities by fresh taxation is a remedy which is worse
than the disease and should be religiously avoided. I venture to suggest, that
retrenchment and retrenchment alone is the surest remedy and 1 fully trust
that the Imperial (Government will be most graciously, pleased to introduce
the policy of retrenchment by Indianising the Civil and Military administration
a8 soon and as much as possible. ‘

Even maintaining the present strength of the combatant rank of the army,
if only 40,000 Indian soldiers be substituted for British combatants, we save
about 6} crores.

The Honourahle the President : Order, order. Thisis not relevant to
the motion before the House.

Rai 8ahib Lakshmi Narayan Lal: I was going to suggest how we
oould save in order that we may not be under the necessity . . . .

The Honourable the President: The Honourable Member must assame
the necessity for saving without going into detail.

Rai Sahib Lakshmi Narayan Lal: My ra.{ of hope is already shining
in a corner of the Budget. It is to be found in the significant sentences to
the effect that His Majesty's Government would not be pre , woithout the
most cargful ezamination to agree to reduction under the present political
situation in and outside the country and that the British troops were in a semi-
contractual relation. Having regard to the terms offered to the Turks .

The Honourable the President : The Honourable Member must confine
himself strictly to his motion that clause (3) and Schedule III be omitted,
Clause (3) does not deal with the Army or with the Turks.

- Rai 8ahib Lakshmi Narayan Lal: The Post Offico tax, as well as the
railway freight tax, will directly affeot the poor masses and classes who shall
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also be indirectly affected by the other proposed taxes which will not only
further deteriorate their gnanc'ml condition but will prove a great obstacle to
the hea]thﬁ growth of their decaying industry. The Honourable the Finance
Member himself admits that the justification, on business grounds, for raising
the postal rates, does not hold good. With due deference, I regret, 1 cannot
agree with Lim in his statement that the postal rates as cheap as they are at
sment are a luxury, which appears to have been made without taking into
ue consideration the economic condition of the different countries compared.
There is no good in seeking, by means of such taxation, to show a substantial
surplus or to embark on costly new schemes which can be safely postponed for
the present, or at least for which money can be raised by loans. Taking all
these facts and circumstances into consideration and the reduction recommended
a8 well as the assurance given regarding the lump provisions for revision,
;I;I:E can, at least be partly put off there is hardly any necessity for such
on,

The Honourable Mr. W. M. Hailey: I do not wish to meet Rai Sahib
Lakshmi Narayan Lal’s arguments in detail because I desire to keep within
the terms of the matter which is immediately before the House; and 1 shall
make no attempt whatever to follow him in his warderings outside the
Eastern hemi:‘Ehore. But, Sir, I think it is necessary that I should point out
to the House the exact purport of his amendment, which has a parallel in the
subsequent amendments of Mr. Reddiyar and Mr. Raju. The acceptance of
his Iiﬁl‘op(mii&icrn would mean that we n{:uld be unable to obtain any increase
st all of our postal rates in any department of the work of the post office.
I quite see that the House may, when it comes to discuss the postal Schedule,
wish to make modifications, perhaps considerable modifications, in the scheme
which we have put beforeit. But my immediate point is, that if this amend-
ment is woeptes,u the House will then be unable to take u p any of the detailed
matters referred to in the Schedule, and will be unable to raise by a single
anna the sum which is already taken in respect of the post office. Now, Sir,
28 these proposals of ours have been so much criticised, Yothinl: it is only right
that I should place the House in possession of the reasons which were in our
minds when we put them forward, and which moved us to what many Honour-
able Members have described as a deliberate attem pt to place fresh burdens on
the poorest of the population.

I think I can prove that we were right in thinking that our proposals
were not of that heartless nature ; that they were far less harmful indeed than
any taxation such as would he involved in an increase, shall we say, of the Salt

Now, I take it as a first and primary axiom that the Post Office ought to

y its own way. There is no reason why we should run this important
government Department at a dead loss to the community. Admitting that it
is of the greatest value to the community that it should have cheap means of
communication, there is, I conceive, no reason at all why we should pay out of
our own pockets for those who use the Post Office. What are the facts? I
leave out nf consideration for the minute what we make from our Telegraphs,
because our postal service, although united for administrative reasons to our
telegraph service, is in effect & separate service. In 1017-18, we made 46
lakhs ; in 1918-19, 38 lakhs; in 1919-20, which was a year of trade
boom, we made 75 lakhs. Well, we could hardly expect, even if we were
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paying our postal staff the same as last year, to make 75dakhs agnin. Sup-

e that we were to raise slightly the average expectation of returns, allowing
or the progressive development of the use of postal facilities, and estimate
for a return of 50 or 60 lakhs. What do we now pay to our postal staff in
inoreased wages? I think itis 113 lakhs. And what is the result going to
be? The result is going to be that we are going to work this year at a certain
loss of 58 or 63 lakhs, more or less.

Now, Sir, my first proposition was that we should lose nothing over the
Post Office. I will be bold enough to go further, and to suggest that it is
very reasonable that we should make something out of the Post Office. There
is nothing novel, abnormal or irregular in so doing. We have made a revenue
out of the Post Office in the past; nearly every country has admitted the
reasonableness of so doing. Look what England expects to make this year,
namely, £3,600,000. Or again, take Canada, a democratic enough country.
Canada is going to make 2,300,000 dollars. Or again, take Australia,
£387,000. Oy turn again to the East. Japan expects to make no less than
734 million francs. So that it would not be unreasonable if I were to pat it
to the House, that we are not without precedent in the most advanced countries,
in demanding that we should make a moderate revenue from our Post Office.
And T claim that we can make that revenue fairly, because the burden we

ropose to place upon people in so doing is not a heavy one. It is in the
Em place distributed over the whole population. Take the population of
India as roughly 800 millions. Take the number of rds. How many
waere they 7 600 millions, that is to say, each person in India —I am not going
to pretend that each man, woman and child actually does so, for the moment
I am ouly making an arithmetical calculatin— sends two post cardsa year.
Then again the number of letters written is 500 millions ; that is to say, each
pereon sends rather less than two letters in the year. If we double the cost of
m cards, it would, on the figures I bave given, cost the population exactly one
anna per head per annum. My friends in the Postal Department have
supplied me with some rather interesting calculations on the subject which
I will venture to put before the House. It israid, that post cards are sent
only by poor persons; put that at one tenth of tLe population or 80 millions.
Then the incidence in 20 post cards per head per annum, the extra cost is 5 annay
or less than a half-penny a month. Increase your figures as to the proportion of
the poorest element of the people ; assume that post cards are sent by 15 millions.
Then the incidence is 10 annas per head or less than one anna a month.
Go further, and assume that post cards are sent by 74 millions only. Then
the Tncidence is less than two annas per head a month. Now, is that a heavy
increase to the burdens of the people? In every sphere of life people are
paying more for the goods or services they receive. In every commercial
ooncern, the cost of working has increased, the prices demanded in return have
been enhanced. Is it unreasonable, therefore, that we should have attempted
to get this small extra return—I have shown arithmetically how small it 15—
From the general population of India for the services rendered ? Let me note
further, that in so doing, our proposal follows the example of other countries.
My Honourable friends here will never allow meto quote either the rate of
taxation or other figures relating to the United Kinvdom, because the United
Kingdom is a rich country and they will never admit the force of a parallel ;
so I will pass the Uni Kingdom by. But, under modern conditiong,
France is not a very rich country-and Italy is certainly not a rich country. I
doubt if anybody who knows Italy would deny, that at present large portions of
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its population are undoubtedly poor Well, Sir, what has France done? Its
‘ten. centime unit has gone up to 23, its 15 centime unit has gone up to 40, its
post cards, which were 10 centimes, have gone up to 23, two and & half times
& much as before. Then Italy. The lowest unit before was 15 centesimi, it
is now 2 ; its pest cards were 10 centesimi, they are now 15. Or take again,
Belgium. Its lowest unit was 10 centimes, it is now 20 ; its post cards were 5
centimes, & low rate ; they are now 15 centimes.

Now, Sir, we have very much greater distances in India than in any of these’
countries, anl the servicis wo renler in retarn for the very slight rat: which
we have hitherto takan and the stidl very slight rate whioch we propose to take,
are immeasurably greater. Let me come to the East and point out what is
being done 1n Ceylon, not a richer country than India. In Ceylon, the
n:w rate for letters is 6 cents, or on2anna, and its port cards are half an
anna. In Kenia Colony, the rate is one penny for letters and half a penny for
post cards. And, of course, I nzed not say that in Ceylon and Kenia the

stage is practically little more than a local postage. You do not xend for a

Af penny there, as we are sending for a pice bere, a post card from Cape

Comorin to Peshawar ; you senl it within an area which is about the size of a
large British Indian division.

Well, Sir, those are the reasons which weighed with us, when we considered
this cave, to rikk some slight unpopularity, and to place a pro for an
increase in our postal rates bofore this House. I have given you those reasons ;
let me briefly surnmarise them. They are that the Post Oifica should not be
ran at a loss, anl that it is a lezitimate source even of revenue ; that the
increase proposed would be spread practically over the whole population, and
that -other countries have been obliged to take the step which we ourselves are
now proposing to take. Those arguments, Sir, may not apply to every detail
in the Schedanle, but I am not arguing the Schedule ; 1 am only giving to the
House a reason why we pat forward general proposals for an increase in postal
rates. But the reasons which I have given stand, 1 think, very strongly indeed
as an argument against this amendment, an am endment which, as 1 have maid,
would prevent us from taking any increase whatever in any artiocle of the
Schedule over the present postal rates. -

Mr.T. V. Seshagiri Ayyar: Sir, I respectfully join issue with the
Hononrible the Finance Member upon the point that the Post Office should
pry its way. Sir, this is one of those matters in which no Government of a
civilised country shoull expect that the collections made in the Department
should be sufficient for the estiblishment. Like Education and like Sanit.tion,
this is a matter which the Government should pn'marilﬁ undertake for the
benefit of the people without looking to the return which the undertiking
may- bring. This is one of those public utility duties which in every
civilised country the Government is bound to undertake.

Do you expect in the case of military defence that there will be a complete
return to you ¥ Do vou expect in the case of the Police that there will be a
full retum for it? There are certain matters, such as the protection of the
people and the advancement and civilization of the people, which the Govern-
ment i bound to undertake without looking for any return which their
undertakings may bring, Therefore, I join issue witﬁ the Honourable the
Finance Member in his opening statement that if the Post Office does not
pay its way, it should be made to pay its way by increasing the duty. At
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the same time, if I may say so, I am in sympathy with the Honourable
Member in not accepting the whole of the Rusolution which has been put
forward. I have myself given notice of an amendment which I am afraid
this is not the proper time to discuss, namely, that post carde and letters be
left alone. I am afraid the issue is being obscured by bringing in such a
large question as the administration of the Post Office. I do not kmow what
prooedure you would suggest to the House, Sir—whether we should move
other motions on the same subject of which we have given notice as amend-
ments to this proposition, which is now before the House, or whether the
* other motions should await discussion until this motion is disposed of. As
bas heen pointed out by the Honourable the Finance Member there are
some matters which stand on a different footing from the imposition of
sadditional taxation upon post carde and letters. Therefore, unless we know,
Bir, where we stand, it will be very diffcult for us to reaily discuss this
question in a proper manner. May I ask your ruling, Sir, as to whether
you would allow, for example, my motion regarding post carls and letters
to be moved as an amendment to the motion already mngg by the Honourable
Mover, or whether it shonld be discussed apart from the general question
88 to whether there should be no additional taxation at all with respect to

postal carryings.
The Honourable the President: I think the Assembly had better

dispose of the amendment now before them and then proceed to discuss in
detail each specitic amendmenY in the postal rates.

Mr. N. M. Samarth : Well, Sir, the issue before the House is whether
the whole clause be omitted altogether, and those who think that there are
certain increases in the schedule which might stand and should not be disturbed
will vote against this motion, -

I too join issue with the Honourable the Finance Member as to the
ratson d’etre of the Post Office and the way in which it should be financed.
Itis not a commercial undertaking and it is a wrong canon to lay down
that the Post Office must be made to pay its way I thought it was ouly one
of those arguments which the Honourable the Finance Member dexterously
advances at times to carry conviction to the House, oftentimes without
serionsly meaning that we should accept the full im port of his dictum. But
if he is really serious in thinking and in placing before us the view that
the Post Office must be made to pay, its way, then I, along with my friend,
Mr. Seshagiri Ayyar, must seriously join issue with him.

- Mr. B, Venkatapatiraju: Sir, when this question was presented to
this House by the Honourable Mr. Hailey, he admitted that he was very
sorry for introducing the increase in the postal rate, but I think, secing that
there are 8o many amendments, the Honourable Mr. Hailey is more and
more convinced that it is necessary and useful for the purposes of the State
to increase this rate. May I respectfully submit, Sir, that though I do not
place the postal rates on the footing that my friend, Mr. Seshagiri Ayyar,
gut it just now, that is to say, on the same footing as Defence, Police or
anitation, because I admit, it is a commercial undertaking ; yeuv this is a
commercial undertaking which every civilised Government undertakes, not
for the convenience of the State but on account of the interests of the
subjects over whom it rules. And in almost all countries it is the monopol
of Government. The State won’t allow any private body to -enforce posba{
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ates or to carry on postal business. It is a monopoly of the State, and the
only thing which must guide the State in all these matters is not the con=
venience of the administration but the benefit to the people. Is it mot
taxing knowledge indirectly by increasing the postal rates ? 1 should like
to mention that this very Government when they increased the telegraph
rates—and this Postal item includes telegrams also — they stated that as soon
a8 the rtress of traffic due to the War was reduced they were going to rednce
the telegram rates, from 12 annas, to which it had been increased from
8 annas, and even 4 annas formerly. But now when I put a question to the
Government, they say, that question will be discussed at the time of the
Budget. And now I see the result. They have not at all reduced the
increased rates for telegrams, but on the other hand I find they have
increased the postal rates. Do we not find from the figures given by
Government that both in the matter of parcels as well as the circulation of
newspapers, there has been a reduction ? hat is that due to? It may be
due to other causes, but is this the time to curtail the circulation of news~
papers by increasing the postage? As you are aware, Sir, most newspapers
are unable to circulate because they have not got sufficient subscribers, s
sufficiently large reading public, on account either of poverty or on account
of the illiteracy which is prevalent in the couutry. The Honourable the
Finance Member quoted certain figures to show that our rates are ch
in some cases than those of other countries. But is the Honourable Mem
aware that in the matter of money orders we are paying him double and
treble the amount which the richest country, England, imposes with regard
to money order commissions? We know that the penny postage is universal
in those countries. But with regard to England, the Honourable Mr. Hailey
‘admitted, that no comparison could be made between that country and India,
which i & phenomenally poor country. Would the Government of India
impose one tenth of the taxes which England imposes on her people, namely,
221 per head of the population? Therefore comparisons may be odious.
When we have a rich country which increases revenue from 200 millions
to 1,400 millions in one year, it is useless to compare India with such
countries. France, Sir, fought for ite very existence. It exhausted all ite
resources and it must scrape every pie now. Weare not embroiled in any
War. We were only passing participators in the War, and under these
circumstances why should we introduce these incmeased postal rates ?

I do admit, Sir, that this should not be run as a charitable institution. I
do not advocate that it should be ran like that. But the surest way of meeting
the cost of the service is to reduce expenditure. I need not go into details,
You can reduce the expenditure even as it is. = I respectfully urge on the
Assembly that thisis not & source from which revenue should be raised, because
it is a thing which comes to taging the country on knowledge. The Honour-
able Mr. Hailey says, < After all, what does it matter ? It would only tax
the poor man an anna or two annas.” But Bir, even an anna or two annas
for a poor man in this country is too high a figure. Can we not find other
means of raising revenue ? Do you want to make a profit out of this tran-
saction ? 'Therefore, Sir, whatever may be your other considerations, there
--are other means of raising revenue to carry on the administration, and I appeal
to every one in this Assembly to see that this is the last resource to which we
resort ; unless we are in a desperate condition we ought not to go to postal
rates, to make it a profitable concern from which we can draw for general
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rposes. As it is we are making some profit out of it. The Homourable
Er. Hailey is suggesting that it is worked at a loss. I am surprised to hear
that ; and I think it shows want of supervision on the part of Government,
that a department which was yielding profit all these years should, according
to Mr. Hailey, be run now at & loss. ﬂ submit, it is time for the Government
to look into the matter and gain revenue by stricter supervision of the
expenditure and not by imposing taxes upon the people. Therefore, I
earnestly appeal to every Member to try to consider the poor man’s condition,
because rich people may not care whether these rates be reduced or raised.
Now if the Government says that these rates must necessarily be increased,
there will be no difficulty to raising them even to two annas and the people
will have to bow to it though unwillingly ; but, in that case, the absolute
necessity for it must be shown and it must also be shown that it can not be
maised in any other way.

Probably if the rates are increased, the number of letters may decrease. As
it is, the Government themselves say, that the post office is growing in popu-
larity from day to day and that more letters are being circulated. 1 would,
therefore, once more urge that this is not a tax on which we should have to
depend for the carrying on the work of the postal department.

Babu J. N. Mukherjea: Sir, I wish to say a word or two as regards
the position which has been taken up by the Honourable Finance Member
on t}:a policy which should regulate the organization of post offices and the
telegraph department. It has been said that this department of Govern-~
ment brings revenue in other countries to the State. hatever the condi-
tions in other countries may be, I venture to draw the attention of this
Assembly to the fact that post offices and telegraphs in this country were
organized, generally speaking, with a view to enable the Government to carry
on its administration with efliciency, All the other departments of Govern-
ment owe something to this postal department, and it is mainly with a view
to the convenience of the administrative authorities that, to some extent
at any rate, the post offices and telegraphs exist. The general administration,
the police, the excise and all the other departments of Government, I repeat,
owe something to this department. Therefore, Sir, it is but natural to expect
that some regard should be paid to this fact and that the general administration
of the country should be prepared to make some concession to this department,
and it should not be treated entirely from a commercial point of view. Indiais
& vast country and in many places the postal and telegraph arrangements
have not been organized solely with a view to assisting the people to carry
on their communications, Further, in the villages and in the outlying
stations, the service is of a very imperfeot desoription. If due regard be not

- paid to these facts, my submisrion 1s, that the question will not be treated with
the amount of justice that i its due. Siv, it will not be the correct attitude
for Government to adopt if the question be looked at merely from a commercial
point of view.

Mr. Harchandrai Vishindas : Sir, I entirely agree with the views that
bave been expressed by Mr. Seshagiri Ayyar. Speaker after speaker hag
answered the Honourable Mr. Hailey in regard to the proposition he laid down
that the postal department ought to be self-supporting ; but I think we may
better leave that alone. That is purely an academical question. Some may
hold cne view and some snother view., But the point for consideration at
present is, is it right and proper on Sur part to give up such a large
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" amount of revenue? The only question on the other side that can deserve
consideration would be whether by this taxation we are really taxing the poor.
I do say that by increasing the rate on letters from half-an-anna to an anna,
and the rate on postoards from quarter of an anna to half-an-anna the poor
may be affected ; but I do emphatically deny that the other rates proposed
affect the poor at all, and therefore although 1 am in sympathy with the
amendment tabled to-day for the purpose of maintaining the existing

- rates on postcards and letters, other rates in my opinion are simply
taxes upon luxuries and should be levied in the interests of our
own finance. Sir, we should bear in mind that we have a certain duty
imposed upon us by virtue of the office we hold and that duty isto carr
on the administration of the country. We have been all these years demn£
ing self-government with a view that we may ourselves carry on the adminis-
tration of the country. That being so, we must always have a sense of respon-
sibility. We must consider it to be our duty that we should provide funds
for carrying on the government. Now, if we in this careless fashion give
up sources of revenue which are quite logitimate and which in my opinion
are more in the nature of taxes on luxuries, if you leave out of consideration
the tax on postcards and letters, I say if we do that, we shall be failing in
our duty, w'e find from the imtroductory speech of Mr. Hailey that this
is expected to bring us Rs. 2} crores. That being so, if we give up the whole
of this Rs. 2} crores, it will make a very big hole in our pockets. Therefore,

- 8ir, I appeal to the sense of responsibility of the Members of this Assembly,
lsrhizl&“i am quite sure they do possess, not to take off the whole of this

ch . '

Rao Bahadur T. Rangachariar: Sir, I move that the question be
. now put.

The Honourable the President: I wish to make an appeal to this
Assembly. Members will rememberthat 1 made an agreement, with the
approval of the Assembly, with their Moslem Colleagues yesterday, that in
view of the fact that to-day is Friday and a sitting of the Assembly was
unex ut down for this day, we should adjourn at this moment for an
hour and a ﬂaqf in order to meet their requirements. I hope this Assembly
will come to a decision now on the question before them. I would remind
them that there is not a word that can be said on this amendment which
cannot—I was going to say, be repeated, but I shall not allow it to be
repeated (laughter)—which cannot also be said on the amendments to the
Schedule. The amendments to the Schedule raise substantial points, and I
hope therefore that we may adjourn now after having disposed of the
amendments before us, The amendments before us are items 15, 16, 17 and
18. The question I bave to put is,

that clause (3) and Schedule ITI be omitted.
The motion was negatived.

The Assembly then adjourned till Two of the Clock,

The Assembly re-nssembled at Two of the Clock. The Honourable the
President was in the Chair. .

The Honourable the Premdent: Honourable Members will observe
- that there are & number of amendments. which raise substantially the same
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points. There is only one amendment which raises them all under the
same heading, namely, Amendment No. 120, on page 13 in the name of
‘Mr. Jatkar. I propose to call that amendment and deal with it by sections.
I therefore call upon Mr. Jatkar,

The Honourable Mr. W, M. Hailey : I feel, Sir, that it would be a
great convenience to the House if we were, as you have laid down yourself,
to deal with this subject by sections ; but I venture to suggest, that we take
it in the order of post cards first, letters next and registered newspapers third.
It will affect what we shall ourselves have to say if the IHouse decides ome
.way or the other on the subject of post cards. It is perhaps also logi.al to
‘begin with the cheapest itom first and one which affects the largest number
of poor people,”

Lertees, Post Carps aAxD REGISTERED NEWSPATERS.

Mr. B. H. R. Jatkar: Sir, I beg to move:

‘ That for the entries undor heads * Letiers’, * Post Cards’ and * Registered Newapapers,’
“the following be lﬂh}titlﬂed : ’ Reg >
¢« Letters.
For & weight not exceeding half a tola . . . half an anna.
For & weight exceeding half a tola and not exceeding oné

@ tola . . . . . . . . + One anna.
For every tola or fraction thereof oxceeding one tola . . one anna.
Post Cards.
Bingle . . . . - . . . « (quarter of an anna.
Reply. . v . . . . . . o half an anna.

Registored Newspapers.

For a weight not exceeding eight tolaa . . . .
For a T:igint exceeding cight tolas and not exceeding fifteen

to! . . . . . . . .
For every fifteen tolas or a fraction thereof exceeding
fifteen tolas , . « half anranna.

From the amendments that have been put down by other Honourable
friends.........000

Rao Bahadur T. Rangachariar: The Honourable Member evidently
has not heard the ruling from the Chair as regards Post Cards being taken
first.

The Honourable the President: The Honourable Member is moving
the amendment as on the paper. What 1 propose to do is to put the amend-
ment in sections. I shall put the whol amendment first of all from the

« Chair. Then, as we bave the discussion first of all on post cards, I shall put
that question from the Chair, and then proceed as suggested by the Honour-
able the Finance Member,

Mr.B. H. R. Jatkar: From the various amendments that are put on#
the agenda paper it, will be seen that the majority of the House is with me in
respect to post cards.  In the proposed Bill it is sought to raise post cards
from { anna for a single post ¢ard and } anna for reply, to 4 anna and 1 anna
resll;ect:vcly. It is not necessary to state that this increase in post card rates
will affect the g:fglj_gp_ munity ouly. It is common knowledge with us that
post cards are.the only means of communication in villages and _mufasail
towns, If we raise the postage rates for post cards, it will affect :mly the

F2

quarter of an anna.

half an anna,

L]
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.poor people, and it should be the aim of every taxation that the poor people-
not be aifacted by it. It is nouse stating that the poor people of Ingis
are already hard hit by the increased rates and prices of foodstuffs and other
things and we should not add one more item to make them more miserable.

With regard to the letters, also, I have profmsed this amendment on the
same basis. I have only sought to keep a letter weighing § tola at its

present rate and to tax a letter exceeding that weight but not exceeding 1 tola
at 1 anna. My idea is to allow the poor people of this country to retain their
means of communication by letters. The subsequent changes, if made, will

not affect the poor people and business people using thick paper can well afford

to pay the new rates. With regard to the registered newspapers, I would

make a special case. The present rates for registered newspapers are—for a

newspaper not exceeding 8 tolas in weight—$ anna, not exceeding 40 tolas it

is § anna, and for every additional 40 tolas t:‘rnrt thereof it is an extra § anna,

We all kpow that the Press Act has already knocked down many of the

vernacular newspapers in the country and they have also suffered in other
ways, and by increasing the rates of postage as is proposed, I am afraid that
it will have a very detrimental effect on them and may ruin some of them.

Since the Press Act, many vernacular newspapers have disappeared and I think

that they should be protected as much aa possible by not increasing the post-

age. I do not think the effect npon the larger newspapers will be so great as

upon the vernacular newspapers, and I expect that the increase will bring in

more income to the Government. I think the Honouyrable the Finance-
Member said that the imposition of these taxes will bring in about  crores of

rupees in revenue tothe State.

As regards the postcards, on tarning to the figares given in the annual
report, it will be found that about 80 crores of posteards were used in 1920
and roughly speaking by doubling the rates will increase the revenue by about
 crore.

I cannot sy how much income is derived either from letters or registered’
newspapers, and I cannot say how far the amendment will affect the revenue,
but the Honourable the Finance Member will probably be able to give us the
figures as to how far my amendment will affect the revenue of the country,
Then in regard to the demand for Posts and Telegraphs, we have been able to-

* gave a crore of rupees by the amendment of our Honourable friend, Mr,
Samarth, and by my amendment regarding postoards, there would be addition-
al deficit.- Now, I will give you the figures as to the number of registered
newspapers posted in the year 1919. #The figures are 6,19,18,287.

With the motive of not defeating the object of the Finance Bill, I have-~
osed two other additions to this schedule, which I will move when the
time for it comes. But under that head I believe that over 20 lakhs of
rupees will be got from those two additions In the schedule.

The Honourable House will see that my special point is about the news-
papers. 1f the proposals in the Bill are accepted, it will affect the vernacular
newspapers because they are generally above b tolas and below 8 tolas. 8o
we must make a special case of these newspapers which give information on
all matters of public interest to the remotest. village—yon must take special
care to see that these registered newspapers are not taxed. With these words.
1 move the amendment that stands in my name. .
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The Honourable the President: The question is :

* That'in Bohedule I1I for the entries under| heads *Letters,’ ‘ Posteards' and ¢ Regis-
-tered Newspapers ', the following be substituted :

Letlers:

For a weight not exoseding halfatols . . . ., halfansooal
For a weight exceeding half a tola and not exceeding one tola one anna.
For every tola or fraction thereof exceeding one tola . One anna.

Post Cards :

Bingle . . . . . . . . « quarter of an anna.
Reply ! . . . . . . + half an anna.

Registared Newspapers :

-

For a woight not exceeding eight tolas . . . . quarter of an anna.
For a weight oxceeding cight tolas and not exceeding
fifteen tolas . . . . . . half an anna.

For every fifteen tolar or a fraction thereof exceeding
fifteen tolas . . . . . . . half an anna.

“The question I have to put is:
‘ That the entries under the head * postoards ' be substituted for that in the Schedule.’

In putting that, I may suggest to Honourable Members, that as we have
.a spomewhat long programme of business before us, it might perhaps ‘be
-advisable to have & short adjournment somewhere about 4 Qiclock, If that
meets the convenience of Honourable Members, I shall propose an adjourn-
ment at or about 4 O’clock, according as the state of business permits.

Lala G@Girdharilal Agarwala: Sir, the Honourable the Finance
Momber has proposed an increase in the rates for letters, post cards, and
registered newspapers, to which my Honourable friend, Mr. Jatkar, has pro-

sed an amendment which he has already laid before this Honourable House.
ﬁow, I have also given notice of an amendment, whichis as follows :

‘Letters . . '

The Honourable the President: Order, order. I have put the quess
tion relating to post cards. The present debate will be restricted for the
moment to post cards.

Lala Girdbarilal Agarwala: /With regard to the mtes proposed for
post cards, I submit that it will affect the poorer class of people who generally
send their communications on post cards. I would be willing even if the size

- of the post card is reduced to what it was before, or even if the size of the
eard is cut to half. But the price of the post card, the postage, should not be
doubled. Now, even if the size is reduced by a little or even cat to half, it
would not affect them much, becanse poor people would even in that case be
able to send their communications—of course leaving out the Saraema or
Algab wa adab which takes up alot of space. They will be able to write

their messages on that post card. If the weight of the post card, or if the size

«of the post card, is not the principal consideration in the estimation of the
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Honourable the Finance Member, then I submit that this Honourable House-
would agree that the size of the post card may be retained and the value of ther
post card may also be retained as quarter anna and not } anna. If this is
increased, then there would be a good deal of unrest in the countty and we-
would have many more discontented people than we have got at present..
Taking the question of economy and also taking the question of the unrest
in the country, I submit, it is necessary that we should not increase the price
of the post card as suggested. - One thing more I may be allowed to submit.
The Government will not have doubled the revenue as calculated by doubling
the price of the post card. At present those people who write on an average
four post cards in the month will, if the price is doubled, probably write onl
two. So that the Governmgnt will bave no advantage. On this ground, {
submit, that the price of post cards should not be increased.

Mr. J.P. Cotelingam : Sir, I propose that the quesion be now put.
No further speeches are wanted, as a large majority of the House is
agreed on keeping the rates unaltered, -

Several Honourable Members: Yes| Yes| Agreed | Agreed

The Honourable the President : Onder, order. Even when a great body
of the House may think in one way, it is a well-established Parliamenta
practice that the minority bave freedom of speech. Therefore, I think it is
somewhat of an abuse of the Honourable Member's privilege that he
should move a motion for closure at this moment.

Bir Logie Watson : Sir, the poor are always with us, and especially in this
Chamber, it appears to me. In referring to the poor, Ip believe that
Honourable Members are guided more by their hearts than their heads.
I do not think that the proposed income from post card is to prove such &
terrific bardship as some Honourable Members would like to lead us to believe.
1 took up my pencil as the Honourable Member sat down and made a few
thumbnail calculations. He referred to a scribe who might write four post
cards & month. Now I selected the very poorest class—a man drawing
Rs. 12 a month—and I assumed he had gone to the expenditure of actually
writing four post cards a month, and I found that if he did so, the increase-

*‘would represent 192nd part of his total income. Now we all know that
during the past few months, wages in India have been raised by at least
33 per cent. so that the expense of sending four post cards a month would

= represent & 64th part of his increased income. If he only writes two post
cards a month, the expenditure would represent on hia total income a
884th part ; or on his increase a 128th part, and if he only wyrote one post
card—which I think is enough for any one to write unless he is engaged.
in business—it would represent a 768th part of his income, or 256th part of his
increased income.

Nowf I do not think any Honourable Member in this Assembly is.
going to'tell me that this is imposing a hardship on the poor people in this.
country. '

Mr. N. M. Joshi: Sir, I am in favour of the proposal of my Honourable
friend. Mr. Jatkar. I do not support it on the ground that it will fall beavily
upon the poor, because, as Sir Logie Watson has said, the tax will not come
o very much. But I put it on the ground that even the Honourable ther

-
i
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Finance Member has admitted that the post gives great facility for progress
and civilisation, . I put it on that ground. We want cheaper postage because
India has yet to make great headway in progress. We are far behind. We
want propaganda, we want education, and as a means of education we want
& cheap postal system. I therefore support the prc:lposal that the posteard
rate should not be increased and I put it on the ground that a cheap postcard
is necessary for progress and civilisation.
Dr. H. 8. @our: Sir, one aspeot of the question connoted with the
Soataga on postcards should not be lost sight of. It is this. If this House
ecides to retain the present postage on postcards, it would be impossible for
this House to decide that the postage on letters should be increased. The reason
is obvious, If you are to increase the postage on:letters to one anna and the
stage on postcards remains as now at one pice, the revenue from letters will
iminish and that on postcards will increase, and the net result therefrom to
the Post Office, on the cumulative effect of the revision of the postage on
letters and ?osl:cards would be incalculably small. I am not quite sure
whether the Post Office will not in the end be a loser. 1 therefore submit
that this House must keep in view, in voting on the question of the postage on
steards, the other question‘as to whether they are going) to vote for an
increase in the letter postage. If they do not vote for an increase in the
letter postage, then of course the present ratio between the postage on the post-
card and the letter will continue. But then, if they wish to raise the postage
on letters, the result which I have foreshadowed is likely to follow.

Now, Sir, as regards the poor man’s plea, that he cannot afford the postage,
Honourable Members of this House have pointed out that it is a plea which
is entitled to the consideration of this House. Sir Logie Watson has brought

his irrefutable logic to the decision of the question. * But he is perfectly aware -

that human affairs are not very often controlled by logic or reason. As
often as not, they are controlled by sentiment. Let me picture to you,
Sir, the position of & poor man, or a clerk who draws not only Rs. 12 a
month but even Rs. 30 or Rs. 40. When he has to communicate with
his friends, for a generation past he has beeni n the habit of either purchasing
a posteard for a pice or affixing thereon a one pice label. As soon as this

Budget becomes law, and the <Finance Bill changes the Post Office tariff, .

as often as he aflixes his stamp he will say very hard things of the Govern-
ment. Hewill say:

* This is & Government which, when Evatmdny I was Inying one pice, to-day makes me
pay two pice for the same post card, of the same size and of the same quality. I will have .
nothing to do with this Government.’ v

And remember, each postcard that is sent through the Post Office will become
the emissary of discontent and restlessness of which we have suffizient already
in this country. We who are interested in coping with the disorders in the
country ask the Honourable Members seriously to consider the situation that
will arise from the raising of the rate in the postage on postcards. It will be a
Eerpetual reminder to the sender of a postcard of the evil effects of this
inance Bill. It is not merely a tax which he has to pay once or twice a year

which he pays and very often forgets. But it is a fact which he will remem- )

ber by day and by night, as often as he has to send & postcard or a letter.
And that, I submit, is a question which cannot be lost sight of. It cannot be
answered by logic. You have to see what would be the resultant gain to the
Finance Department and what would be the resultant loss- to the country at

- [
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large. I therefore appeal to the Honourable Member (on behalf of Govern-
ment) not to press the point as regards an increase in the rate on posteards.
I am not impressed by the arguments advanced by my friend, Mr. Girdharilal
Agarwala, that you can reduce the size of the post.ard to half or one-third.
My friend surely could not have put it forward very seriously, besause the cost
of transmission of a postcard, whether it is of the present size or half its size
or one-fourth its size would be almost, if not exactly, the same. The same
- Post Offive officials will stamp it ; the same Post Office peon will deliver it;
the same train will carry it; and as regards the difference in weight, that need
not enter into our calculations. I therefore submit that the reduction of the
size is no solution of the question. The only solution that occurs to me in this
connection is to let alone the postage on the postcard. I do not know as to what
extent the Finance Department will lose under this head. I am not quite at
one with my Honourable friend. Mr. Seshagiri Ayvar, when he says that the
Post Office must be run as a public benevolence. My own view of the matter
/is that the Post Office must be run no doubt for the benefit of the public but a
serions attempt must be made that the Post Office pays its way. The Honour-
able Mr. Majumdar, who spoke on the subject, complained, and complained
truly, of the backward state of the Post Oflice in the rural arcas. For days,
and sometimes for weeks, letters are not delivered. How can you expect any
improvement in a Department which is a losing Department? 1 therefore
gubmit, that so far as the Post Office management is concerned, it must be
conducted on business lines, and I should be the last person to make it run
ds & charitable institution or as an institution intended for the benefit of the
public at large. T see no reason whatever why, if I bave to send my letter by
post for my own convenience or the convenience of the addressce, somebody
else, some other Honourable Member, should contribute his quota to the cost
of the carriage of that letter. It is my work and I must pay for it. At the
game time, the fact remains that the Government must not drive a hard
bargain with me. I am prefectly certain, and it is an obvious fact which the
Honoarable the Finance Member bas explained to the House, that the Post
Office does not make any very large income from its working. The object of -
_-obtaining an increase of Re. 2} crores is to equalise and bulance the accounts.
“ If that be the object, I am perfectly certain, t¥at this Honourable Horise will
-entirely agree with the Honourable the Finaoce Member’s policy of revising
the postal rates, and on that point I do not think there can be any difference
of opinion. But there remains the question, that while we agree ‘that there
should be a revision of the rates, we also must consider as to which js the line
of least resistance. We must remember that we must not slir up the dying
embers of discontent in this country, and if we find that the value of the rise
of the postage from one pice to two {)ice will be wholly incommensurate with
the amount of discontent which will be caused in the country, I would pause

beforn committing ourselves to this measure. -
The Honourable Mr. W. M. Hailey : Sir, may I welcome the speech
we have just heard ‘from Dr Gour ? It contains so sound a statement of
the policy, which we ourselves commended to this House, in regard to the Post
Office, so thorough a condemnation of the opposite theory that we should
'maintain the Post Office as we are maintaining the Police or any other utility
service on 8 non-commercial basis, that I feel sure I carry with me a large
- number of the House in welcoming it throughout. I am consequently now
going to assume that the House agrees with mo, and not with some of thoss

E
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Honourable Members who spoke this morning, in holding that.the Post: Office
must not be & losing - business. '

I explained this morning, and I must be allowed to reiterate the fact, that
if we do not increase our rates, we shall losed0.to 60 lakhs this year. It is
all very well to say with (I think) Mr. Raju, ‘ You have been running the
department on such bad lines in the that it is now involving you in loss.’
My reply to that is, that the Imperial Legislative Council last winter demanded
that we should appoint a committee to revise the pay of our staff ; we did
80, we honoured the bill, and the result is that a loss is inevitable, we are now
-doing our best to repair the loss. '

‘Now with regard to the proposals for carrying out the policy so admirabl

-enunciated b r. Gour just now. My net proposals are set to gain 2{
crores, aud of that, postcards are responsible (allowing for some falling off on
account of the increased rates which I propose to put on them), for 75 lakhs.
Without that falling-off- in numbers on account of the increased rates, our
‘new rates would have broughtus in 94 lakhs, but I have taken the figure for
Budget purposes at 75 lakhs. R

It is quite impossible for me to be blind to the fact that there is a very
large number of Members in this House who are opposed to the raising of the
rate of the postcard ; and I believe that they do so with mixed feelings. I do

- not believe myself that there is a very strong feeling that it would be a real
injury to the poor; but I think there is a genuine fecling that this House
would hesitate to commit itself to s measure which would, as Dr. Gour said,
remind the very numerous users of the postcard every time in the most

/ patent way that the rate has gone up by a vote of this House. We do nct want
to lose money, and I do not think the House wants to lose money. I would,
in consequence, be prepared to agree that we should abandon our proposals
with regard to the postcard, but Ido so in the firm hope that the House will
not let us lose on letters. I am trespassing a little here on the next motion
but my excuse is, that the question of postcards is to some extent mixed up
with that of letters, and it is clear that we shall, if we raise our rates on
letters at all, lose & good deal bocause the postcard will be more largely
resorted to. I hope, therefore, that the House will accept this proposal, that
while we shall keep the pisteard at the old standard rate we shall be allowed
to raise the rate on the letters to one anna for 2§ tolas.

Mr. T. V. Seshagiri Ayyar: Sir, I do not want to discuss the academi-

-cal question whether the post office business should be maintained as a publio

utility society or on a commercial basis. That does not very much affect the
present question. ' ' -

I do not agree with Sir Logie Watson on one matter. He spoke of
percentages. The percentage in the case of a person drawing Rs. 10,000 a -
month or a lakh of rupees a. year is quite different from percentage upon the
‘income of poor people. I 'do mot know whether he has studied the statistics
with regnrd to this country. It is believed that the average income of a por-
son in this country is Rs. 27 a year. That comes to Re. 0-1-6 or 0-1-3 a da.)_', o«
and out of that to ask him to pay three pies more for a communication is
different from asking Sir Logie Watson to pay for his letter. Therefore, the
-statistics which he has been good enough to give us does not in the least affect
-the position. We have to look into the circumstunces of the people who
weally use postcards. They are not persons of the standing of Sir Logie
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Watson. To ask persons getting Re. 0-1- 3 every day to pay & quarter anna.
more out of that, is the most unsympathetic thing that any Government should
attempt to do.

Mr. E. L. Price : I want to keep strictly in order when I have a few
observations to make touching on the Honourable the!Finance Member’s sug--
estion. I do not know if my experience is correct. I am not a member of
the Mothers’ Union, but it is a bol{)f that occasionally writes to me and it sends
me a prepaid reply postcard form. There are a number of other bodies, some-
that 1 belong to, and some that I do not, but they always seem to address
me with a reply postcard. My own experience is, that the enormous con-
sumption of postcards is due not so much to its popularity among the people,.
but rather to the emormous use of the postcard by every rort of ,club
or society or association for any purpose whatever. Personally, my own
experience among poor people in SinI—KIor. Harchandrai can confirm me or
contradict me—but my own experience is, in 8ind we bave a large number of
domestic servants who come from Surat. We have a large number of
mechanics who come from Cutch. We have a large number of people
employed in all sorts of occupations whose real homes are far away from:
Karachi. My own experience is, that all these people write and receive not
postcards, but letters, and 1 understand the reason is that they wish
to communicate with their homes on various domestic and other delicate
matters, and they object {to’ revealing on a postcard in a vernacular under-
stood by the post masters and postal peons, the nature of their communica~
tions. Well, Sir, the poor man is as much entitled, I think, to privacy
about these personal and family matters as anybody else, and I suggest
to the Honourable Mr. Hailey that if he can see his way, as he says, to keep
the postcard at the old rate, it is a very big jump to make that concession-
only on the terms that he is to have no letter postage under an anna. 8o, as-
a commercial proposition I putto him that if he can carry a letter that weighs.
2} annas for a tola at a profit, I beg your pardon,—if he can as a commercial:
Emposition carry a letter that weighs 2} tolas for an anna, proportionately
e might carry 1} tolas for half an anna. But I realise the cost of distribution
and delivery 18 a bigger factor than the mere weight carried. Taking that
into consideration;- 1 suggest that he may possibly see his way to include &
half-anna postage still for a letter that does not exceed one tola in weight.
(Cries of  § tola’.) I say one tola for this reason, that I have myself in my
own humble way experimented with paper and envelopes, and if we had been-
in & committee conmsting of a dozen or half a dozen of us, I would have
gladly put before that committee the sort of paper and envelope that you can:
weigh against half a tola and a tola. I assure the Members of the House that
the nature and size of the communication that can be covered li_yi half a tols.
is not really worth considering. But my proposition is, that this House ought.
really to accept Mr. Hailey’s recommendation. He has made, as it were, a
fipm offer to enable him to carry on the post office without loss. But thee
jump from a quarter anna for a posteard to one anna minimum for a letter is-
against his own interests. He will drive people funwillingly to nse postcards,
who might just as well pay half an anna for a letter which would weigh:
very little more and cost the rame amount for distribution, so that, as it were,,
my counter-offer to him is really a better mercantile proposition than his:
ornginal offer to us.
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The Honourable the President: The question is:

‘ That in Schedulo III under the heading ‘Postcards,’ againstthe word ‘single’ the
words ‘quarter of an anna’ and against the words ‘ Reply * the words * half' an anna’ be-
subatituted for the words in the schedule.’

The motion was adopted,

Dr. H. B, Gour: When speaking, Sir, on the question of the postage
on postcards I indicated that the ratio between a postcard and a letter cannot
be profitably disturbed. If the Honourable the Finance Member will refer to-
the tables which he read out to this House earlier in the day, be will find that
in all the countries to which he referred this morning the ratio between a post-
card and a letter is 1 to 2, and that is for the very obvious reason that if you
were to reduce or maintain the present rate of postage on a postcard and enhance
by doubling the postage on aTetter you will drive a very large number of "

ople to write their communications on postcards to the exclusion of
etters. I do not agree with my learned friend, Mr. Price, that people
resort to letters for the purpose or from a sheer sense of writing what they
regard as confidential communications. A great many people write letters
because they see no difference between a post card and a letter. A great
many people write postcards because they are so handy. The late
My. Gladstone used to send ull his communications as far as possible on post-
cards and the Gladstonian posteard was a well known thing of hisday. Now I
suggest, Sir, that if you are to enhance the postage on letters to one anna and
retain that on postcards, the postoffice will not stand to gain much, and I
therefore suggest for the consideration of the Honourable the Finance Member
that he might be pleased to retain the present rate of postage on all letters
not weighing more than half a tola. Now that was the postage prevalent in
this country some years back and the only possible objection thatg can see to-
the retention of this postage is that it will reintroduce the old evil of writing
on very flimey paper and that would have been my objection to the enhance-
ment of the rate on newspapers to which Mr. Jatkar adverted. The news-
paper proprietors, especially the vernacular newspaper proprietors, use the
flimsiest of paper for the purpose of cheapening their production and minimis-
ing postage. That, I submit, is not conducive to the improvement of public
taste, but if you are to reduce the weight for which you carry a letter, a
great number of people will use inferior paper, buf that is an
evil which we must put up with. This is after all a Budget which
will hold good for one year, after which period we shall have to revise our
rates and I suggest to the Honourable the Finance Member that he might
retain the present rate of postage for letters not exceeding half a tola in.
weight. Now as a counterpoise to the loss that the Honourable the Finance
Member may anticipate from this propogal, I suggested to him and, I suggest
again, that the loss on posteards might be minimised by charging for the
sale of postcards as it used to be some five years buck. You will remember
that a packet of postcards, that is to say, posteards with the stamp impressed
thereon used to cost something like 3 or 4 pice for a packet of 12. Ifa .
similar charge is made, I do notlthink the public will grudge to buy a post-
card. If you have got a postcard of the same size yourself, you are at libeity
to affix upon it a one pice stamp and it will be carried by the post office, but 1f
you want to buy the postcards from the post office, you can do so at the rate
which the post office will fix and which would be a very small rate and I know
s & matter of fact it was a very small rate for the sale of these posteards. I
do not know how much the post office will gain by this course, but what I am
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trying to emphasise is that their losses will be minimised. To what extent
they will be minimised I am unable to say. I can only throw out a sugges-
tion, which might be worked up by the Honourable Member in charge of the
Post Office and he might be able to enlighten the House as to how far it will be
able to relieve the finances of the country by selling these cards to the people at
the rate at which they nsed to ba sold before. The price of paper Las now
gone up and a certain amount of margin must be left by way of profit to the
post office. Now if this proposal is accepted, I feel, Sir, that this House will
‘unanimously consent to it.

Babu K. C, Neogy: From 1850 when the Postsl Commission was
appointed by Lord Dalhousie down to the present day, t he rate of postage and
the minimum unit of woight have eoms up for revision from time to time, but
until to-day the policy of Government has been to che apen postage more and
more. We tind that the minimum which is suggested in this Resolution, that
is, half an anna for half a tola, prevailed from 1669 to 1905. In 1900, the
minimum was raised to three-quarters of a tola and later on {0 (ne tcla as at
present Now, Sir, thecrolicy which Government followed during those days
was very well enunciated by a distinguished predecessor of the Honourab
Mr. Hailey, the Right Honourable Mr. Massey, who in 1860, whilé the Report
of the Solect Committee on the Post Office Bill was being corkidered in the
Legislative C'ouncil of India, said, referring to the raising of the unit of
weight, that he considered that :

‘ The Post Office was so potent an engine of civilisation that no Government would be
‘justitied in allowing fiseal considerations to stand in the way of such an improvement.’

He proceeded to observe, at the rame time, as the measure would involve in the
first instance a considerable loss of revenue he wonld impress upon his colleagues
the advisability of acting with caution. But if they should arrive at the
-conclusion that the existing unit of weight did check correspondence and was
-oppressive to the poorer classes of correspondents, he could only say that he
would not recommend his colleag ues to do otherwise than give a liberal recep-
tion to that conclusion.

~ Sir, this is my authority for stiting that this questio n has to be approached
!

7 8o not therely from the revenue.point of view.

Again, referring to the introduction of cheap postage in .India during
Lord Dalhousie’s regimé, Sir Elwin Arnold says :

“ These are measures which make real - istory, and not wars—as the constant flow of the
-spreading river fertilizes tho coyntry-side, and bears onward its boats and barks—not the
violent, picturesque cataract.'

And to-day, Sir, we are making history the other way about—by taking
away from the usefulness of- the postal system, so that the military may
“flourish more and more.

Mr, C. A. Innes: Bir, I think that Mr. Neogy forgets that the reason
_why we are discussing these proposals to-day is because we have to meet in
_some way or other a deficit of 17 crores, and it is the ‘duty of this House to
arrive at a right and wise decision as to how best we can make up that great
.deficit. Nobody, certainly in the Commerce Department, wishes in any way
.40 tax communications, but we decided after the most careful consideration

i/
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that by raising the postal rates in the manner that we suggest we should raise
s very large amount of revenue atthe cost of very little ha.rdshi{;to the-
people. We hope to get out of the increased postcard rate, 75 lakhs of
rupees ; we hope to get out of our proporals for increasing ‘the letter rate, 86
lakhs of rupees. Now, Sir, in deference to the views of the House the’
Honourable the Finance Member bas given up our lgroposals in respect of
postcards, that is, he has sacrificed 76 lakhs of rupees. ow, it remains for us
to decide whether we are also going to sacrifice the 98 lakhs of rupees which
we hope to make out of there revised letter rates. It seems to me that there-
are three courses open to the Honse. Either we can retain our existing postal
rates, that is, the initial rate being half an anna for one tols or, as suggested

Dr. Gour, we can revert to our former practice and charge balf an anna
for a weight not exceeding half a tola, or we can accept the proposal which
has been put before the House by the Government of India and raise our
rates to one anna for a weight not exceeding 2§ tolas. Now, the objection to
retaining the existing postal rates obviously is, that we make no revenue at
all. We have sacrificed 756 lakhs of rupees over the posteards, and, if the
House accepts this proposal, we shall proceed tosacrifice 98 lakhs of rupees
out of the letter rates. Now, this House will realise that we have still got
this deficit of 17 crores to make up, and if we give away revenue like this we
shall not be able to make up that deficit. I suggest, therefore, that this ought
to be very carefully considered before the House goes back updn this proposal
and decides to retain the existing letter rates.

1 now come to the proposal that we shouuld revert to the rate of half an
anna for a weight not exceeding half a tola. My first objection to that is, that
we shall make very little revenue out of it. We have tried to make a rough
calculation of the amount of revenue that we should get by adopting this.
proposal and, as far as I can ascertain, we should not make more than 20 lakhs
of rupees at the most. In addition to that, from the technical, from the Post
Office point of view and also from the business point of view, there is a very
great objection to having so small a weight as half a tola. In the first
place, as Mr. ‘Price, I think, pointed out, it means the use of extraordinarily
flimsy and bad paper. In the second place, and this is &8 much more
serious objection, if you bave a bhalf-anna rate for half a tola,
there is a grave administrative inconvenience in the Post Office and grave
inconvenience to the public, for letters are continually being found to be
overweight, and overpayments have to be made, that is to ray, we have to
send these letters round by postal peons to the addressees and we have
to collect from those addressees double the proper postage. That does not
pay us. We have to do it because we bave to maintain our rule, but it
‘means more.staff, more expense and very little revenue. ¥From the postal
point of view the half-anna rate for half a tola letter is & bad proposal.

I now come *to the proposal which the Government of India have
made. I admit at once the force of Dr. Gour’s objection that there is a
large gap between a 8-pie postcard and a one-anna letter, the initial letter
charge being as much as one anna. We have calculated what we should get
by reverting to the 3-pie postcard and adhering to our proposal of an
initial charge of one anna for a weight not exceeding 2} tolas. We
admit that probably a large number of communications which otherwise would
bave gone by letter will now be sent by postcard, but probably it will
not be as much as might be thought, because, as has been pointed out
to-day, there are various kinds of communications which cannot be sent by
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posteard. At any rate, the final conclusion that we have arrived at is
that by reverting to the 3-pie postcard and retaining a one-anna letter for
a weight not exceeding 2} tolas, we should make on this revised letter rate

50 lakbs of rupees.

Now, I think in almost every civilised country the ordinary procedure
is for the initial rate for a letter to be fairly high and for a liberal
weight to be given. In England, the initial rate is 24. but they are allowed
up to 3 ounces ; in France, the initial rate is 25 centimes, that is 24d ; in,
Italy, the initial rate is 25 centessimi, that is 24d. ; in Ceylon, the initial
Tate is a penny ; in East Africa, it is a penny ; in almost every country, the
initial rate for a letter is now a penny which is equivalent to one anna.
By adopting the high initial rate of one anna and by allowing a liberal
-weight for that, we rope in all letters. It is convenient from our point of
view, it is in accordance with the practice of practically every country and
we assume—and this is a point 1 wish to impress upon the House—that it will
‘bring in a revenue of b0 lakhs of rupees ; and I am sure, that the House
‘will realise that they cannot lightly throw away that revenue.

Dr. Nand Lal : Sir, there is no doubt about it that we svant revenue and
that revenue must be collected from some source. My submission before
the House is this, that wisdom lies in the selection of that source, Money
we want no doubt, but wisdom lies, as I have submitted, in selecting the
proper source. The source, which has been debated upon, before the House
to-day, is not the proper source which should be applied to for the ocollection of
‘our revenue,

I must thank the Honourable Mr. Hailey, the Finance Member, for the
«concession which he has made in regard to postcards, and I give him credit
for that. As I have submitted, the selection of tle source is the most
nocessary thing, Therefore, let us examine as to whether these postal
charges which are being increased will pay us eventually or not.

In order to determine this question we have to see whether the Postal
Department is a Dalfrtment which should hecessarily be a paying one and
only in that case it should be established and maintgined. My answer to this,
differing from Dr. Gour, would be, that the Postal Department is one of those
Departments which should be established and maintained by the Govern-
ment. It is one of the paramount duties of Government to see thut there is
a Postal Department in the country which that Government rules.

There is another point which is in support of this contention, that the
Postal Department should be maintained even if it does not pay at all.
For instance, "if there ix no Postal Department, how can codimunications
‘be made. In order to keep communication, in continuity, it is necessary that
this establishment should be maintained by the Government, whether it pays
or not.

" Now, as to the point whether the proposed increase in regard to letters
will really bring ‘more revenue to us or- not. This aspect of the question has
to be examined with reference to two phases —one, whether it will not be taken
as an innovation, not only an innovation-but a startling innovation so far as the
sentiment of the people is concerned. People are used to half-anna lettors and
they will begin to say at once ¢ Hullo, the Government is going to charge ns
heavily” This sentiment, this idea, which will really occupy the mind .
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of the people, cannot do any good politically to us at this juncture. We
~ought to give serious consideration to this point also. Assuming, for the
. sake of argument, that it may bring the revenue which is contemplated by
‘¢he Honourable the Finance Member, at what cost shall we be collecting
this revenue —that also has to be considered. The great praise which we
find lavished on the present Government at this time is that every peasant,
-every man in the village says ‘ What a good Government this 1s; you
y only half an anna and you can shake hands with your friend in Bombay*
-or Madras.’ By ‘shaking hands’ I mean, of course, that you can commu-
nicate, I use the words in a popular sense. Owing to the postal facilities
people say, ‘This is a nice Government. No previous Government did
-this amount of-kindness.” Now this idea will be removed, and so far as the
maintenance of this good opivion of the people is concerned, we should
" jealously and religiously pay deep consideration to their sentiments. Now I
am placing this idea hefore this Honourable House—Will there not be
some displacement in their sentiment, if they are saddled with these heavy
postage charges? If you agree with me that there will be some sort of
change, then the collection of this revenue politically will not be paying to
us at all. Therefore on this ground, my submision 18 this; Let it remain
.88 it has been, because this is not the proper time to make innovations and
changes which may be opposed to the wishes of the people.

Taking the other aspect of the question, as it has already been argued
.and very ably discussed, that if you increase the half-unna letter postage or
postal charge on a letter, then every one would like to use posteards, Admit-
ting the soundness of this argument, it may be submitted, that there will be a
comparatively smaller number of peof who will use lifafas, viz., those who
will write letters. So on the economic side also, there will not be much gain—
in fact, there will be no gain ; and on the political side, we shall be losers.
"Then ultimately this innovation will not pay us atall. I very respectfully
suggest to the Honourable Mr. Hailey, the Finaunce Member—let the old
system remain, The suggestion propounded in thie amendmenet deserves
to be accepted. With these few remarks I very respectfully appeal to this
House that they will support this amendment which speaks for itself.

Mr, R. A. Spence: Mr. President, I am very sorry that after the very .

excellent speech of the Honourable the Finance Member and the speech of my
Honourable friend, Mr. Price; with which I am in complete agreement,
I shall have to weary you with any remarks at all, but certain remarks have
‘been made in the course of the debate to which I should like to draw the
Honourable Member’s attention. :

Some Members here present have said that the Post Office, like education,
should be & matter which the people should have, practically speaking, free;
they should not have to pay for it. Now, I do not think we can agree with
that. We do agree, 1 believe, that education ought to be given to the people
a8 cheaply as possible. That is because you want education to make a man
a fit citizen. But it is not necessary that that man should write letters and
posteards to be a fit citizen, and every penny that you charge to Government
for allowing that gentleman to send ﬁis letters is going to take away from
the money that is wanted for education, You cannot find enough money for
-education, and yet you want to go and tell the Honourable the Finance
Member that he must throw more money away on the poor people’s postcards
and letters. .
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ell now, we have agreed as regards postoards. The Honourable the-
Finance Member has asked us to agree in regard to letters. My Honourable
friend, Mr. Price, has asked the Honourable the Finance Member, ‘ Will you
not, Sir, make a concession as regards letters that don’t weigh more than a
tola, > and I would ask this House to accept that and take letters not exceed-
ing one tola. We were told that half & tola was too flimsy for anything,
and, therefore, we ask that letters weighing one tola should go for half an
anna, anything above that, one anna. I am sure, Mr. President, that it would
really meet with the views of the people of this country, and these are the
views we want to meet, if that amendment were carried.

Khan Bahadur Chaudhuri Wajid Hussain: Sir, with due deference to-
Dr. Nand Lal and with due deference to Mr. Spence, I do not think it is &
question of whether we should keep the Post Office'free or whether we should
ke:g education free. It is a more serious question than this. The question
is this. A deficit has been caused in the Budget, which is a Budget of the
people. We have to meet that deficit somehow, and it is our sacred duty, I
might almost say, to find the money somehow. 1 do not ngree that the
raising of the postage on letters to one anna will canse the discontent that
Dr. Nand Lal apprehends. It will certainly cause no hardehip. While I
am very glad that the postage on postcards has been reduced from half an
anna to quarter of an anna, because it will rave a lot of diccontent, 1 do not
think we need be afraid that the raising of the postage from half an anna to
one anna will cause any discontent, because this will affect the pockets of
people who can well afford it and who gre sensible enough to ree that they
must make some sacrifice for the great experiment which is being tried in.
this country. People will take more interest in this—of course it is a
side issue—they will take more interest in the Reforms if they know they
are paying for the Reforms out of their pockets every morning and ever
evening. I certainly think it will not cause any discontent. Of course
should have preferred—and 1 am personally interested in it as much as
anybody else—that the postage should be e:{rt down to balf an anna.
But we have to meet the money somehow and the only poesible way seems
to be toraise the postage from half an anna to owe anna. I would ask
Members of this Assembly to consider this question in the spirit in which
& Mughal Emperor considered the question of removing one of his unpopular
ministers. He bhad a very unpopular minister and the people came and
asked him to remove the minister. The minister was a very able man,
and was the only man available. The Mughal Emperor turned ronnd and
said, ‘ Well, you bring a better minister, and you can kill this minister.’
8o, if you are dissatified with the raising of the half-anna postage to one-
anna, I would ask you to suggest a better means of meeting this serious
deficit, and then you can do away with the one anna postage. After all it
has to be remembered that the position before us is a very serious one. It is a
very serious problem, and we have to take rome bold step. It was a bold
step to raise the postcard from one pice to two pice; well, that step has been
abindoned; but you bave to take another bold step. You have to reta
tuief to catch a thief. The whole question is whether you should take
a bold step against the poor or against the rich. It is better and safer to
take a bold step against the rich than to take it against the poor. 1 therefore
ask my brothers in this House to consider the problem very seriously and’
I need hardly remind them that this Budget will be the touoh-stone of their:

-
Ay
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work. This Budget being the first Budget will shape the verdict of the world

waiting outside on their work. It is a Budget that will shape the verdict of

w'st.erity on their work, You bave to take some strong and sturdy .action.
ithout such action you cannot possibly carry on the work.

Mr. A. D. Pickford: I move, Sir, that the question be now put.

The Honourable Mr. W. M. Hailey : Sir, I agree with the theories put

forward by Mr. Spence just now ; but I cannot agree with the definite pro-

sition in which he gnggested they should be given effect to. For what did
g: propose ? He proposed that we should keep exactly the same old rates as
we have at present in practice ; in other words as my Honourable friend, Mr.
Innes, pointed out, we should make no money at all over our letters. I do
not think that is sound. I do not believe myself that when we have once given
the country back its cherished quarter-anna post-card, any body will blame
us if we make something over the letters. I believe myself, that knowing that
we have to make some eacrifices, the public will not resent our placing
sn additional burden on the shoulders of those Members of the public
who use letters. After all it is quite clear that the poor man can no longer
be seriously affected. We have heard varying arguments as to the reasons
why people use the letter instead of the posteard. It is stated on the one hand
that they use the letter for greater secrecy. Other Members have doubted
this. 1 fancy that if anybody had a secret to impart, or had some highly
confidential matter to be sent to a relative or a friend, he would not grudge
spending one anna on it. For what after all is the anna now ? Mr. Neogy
referred to the arguments used by Government in support of cheap postage
inthe past. Well, I claim that the one ania now is after all only the equiva-
lent of the half-anna of those days. Take the country asa whole ; in some
cages professional incomes have gone up, and in other cases wages have
one up; but taking the country as a whole I claim that there is very
ttle difference now between the one anna of to-day and the half anna of those
early and happy days when the old rates of postage were introduced.

Sir, T have no more to say on the 8bstract of general aspects of this subject.

I only appeal in conclusion to the House to consider those administrative diffi-
eulties to which Mr. Innes referred. There is no doubt whatever that the
Eluhliu will resent our going back to the half-tola postage. I remember well the

ifficulties cansed by the half anna system. 1 remember seeing letters continually
eoming to my servants surcharged or overcharged ; I know the trouble that people
bhad to take to assure themselves that their letters should be of the exact weigﬂt
It is undoubtedly harrassing to the sender of a letter to have to assure himself
that his communication does not exceed the legal weight; it is equally
barrassing to the recipient to be charged deuble forit on account of the mis-
take made by the sender. It would be a mistake to reintroduce a system of
that kind. On the other hand, take what we propose to do; we propose to
take a good lump all-round weight of 2} tolas which will admit any kind or
class of letter. g?rom the administrative point of view, it is an  easy solution *
of all our difficulties. I would ask those friends of mine who, while they are

repared to follow us in raising additional revenue, are not afraidjof placing
this slight extra burden on the ordinary man, not on the poor man, but on
the ordinary man, I would ask them to follow me and plump for one anna
for 24 tolas. '

Mr, K. @. Bagde: Sir, before making the remarks which I want to make,
it is my duty to remove any misunderstanding that is likely to arise from
- @
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those remarks. Imyself have given notice of an amendment and in that
amendment I suggested half an anna for weights not exceeding } tola in
the case of letters. There are also two further particulars; in short, I wanted
to retain the old rates. DBut we have now been told that in resorting to the
old rates in the case of post cards we will lose about Rs. 70 lakha according
to the calculation just mow given to us. This information has caused a
good deal of confusion in my mind, and I want o bring to the notice
of this Honourable Assembly our responsibility. For fdll six days we have
considered the demands for grants, and the utmost saving that we could
effect, I think if I am right, amounted to something about Re, 1 crore and
30 lakhs. Deducting this from the Ra. 19 crores which the Finance Member
bas told us we want this year to meet our deficit, we shall have to raise by
taxation an amount to the extent of Rs. 17 crores 70 lakhs.

Now as we have sanctioned these grants, I think it is incumbent on ns
to see that so much money at lemst 18 provided to the (Geovernment. The
Honourable Mr. Innes told us that there would be a great loss if we adopted
half an anna for letters. Now if we take the agends paper of to-day, we
find that there are so many items on which we want to propose reduction,
If we see that there are certain items which require our attention more
promptly than this postal item, I think we shall have to think twice in
giving our opinion on the item now under consideration. The first thing
that comes to our mind is that letters cannot be classed under the head of
necessaries, There are certain proposal on which we sec a surcharge is

, for instance on food grains, pulses, fodder, fuel and so on. Now
these are all very necessary articles consumed by the poor people of India,
and nobody will, I think, oppose me when I say that the importance of these
articles is far greater than a means of convenience and cheap correspoundence,
and if we deduct from Rs, 130 lakhs Rs. 75 lakhs, we come to the figure of
Rs. 05 lakhs only, that is, if we attempt any farther reduction we can do
it to the extent of Rs. 55 lakhs only. So we shall have to think whether
we are going to have that reduction in the case of postal charges or whether
we are going to have that reductiou in the case of articles which are more
necessary for the poorer classes of the people of this countr{. I dv oot
venture to express my own individual opinion in this case, but I humbly beg
to draw the attention of this Honourable House to this position in which
we are at present. With these words I conclude my remarks.

Mr. A. D. Pickford : I move, Sir, that the question be now put.
The Honourable the President : The question is, that the question be
now put.
The motion was adopted.
The Honourable the President: The amendment moved in Schedule 11I

M, .
“The following be substituted under the heading  Letters':
' For s weight not exceeding balf a tols . . . ' + half an anna.
For » weight excoeding half & tola and not exceeding one tols . One anna.
For every tola or fraction thersof exceeding one tola . . One soma.’

The question I have to put, is :
« That those words be substituted for the words in the Schedule.’
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The Assemb!y divided as follows :

AYES—31.
Abdulls, Mr. 8. M. Mahmood Schamnad, Mr. ¥
Agarwala, Lala G. L. Man Singh, Bhai.
Ahmed, Mr. Zahir-ud-Din. Mudaliar, Mr. Bambanda.
Asjad-ul-lah, Maulvi Miysn. Muhammad Hussain, Mr. T.
Aiyer, Bir Bivaswamy. Mukherjee, Mr. T.
Ayyar, Mr. T. V. Beshagiri. Nand Lal, Dr.
Bagde, Mr. K. G. Nag, Mr. Girish Chandra.
Bajpsi, Mr. 8. P. Neogy, Babu Khitish Chandra.
Bhargava, Mr. J. Rangachariar, Mr. Tiravenkats.
Das, Babu Braja Sundar, Bao, Mr. P. V. Srinivass.
Girdhardas, Mr. N. Beddiylr, Mr. M. K.
Tswar Baran, Mr. Bamarth, Mr. N. M,
Jatkar, Mr. B. H. R, 8hah, Hr. Rajan Baksh.
Joshi, Mr. N. M. Blml.r. N’m
Lakshmi Narayan Lal, Mr. \‘enhhputlmu, M:. B.
Latthe, Mr. A. B.
NOEB—&3,
Abdul ir, Maulvi. jeebhoy, Sir Jmnt]ae.
Afsar-ul-Mulk  Abtram Hussaln, Ka raji, Mr. J. K. N.
Prince, Keith, Mr. W. J.
Ahmed, Mr. K. Maw, Mr. W. N.
Aiyar, Mr. A. V. V. McCarthy, Mr. Frank,
Barodawslla, Mr. 8. K. Mitter, Mr. D. K.
Barua, Srijut Debi Charan, . Misra, Mr. Piyari Lal.
Bishambhar Nath, Mr. Mukherjes, Babu J. N,
Bryant, Mr. J. F. Nabi Hadi, Mr.
Carter, Bir Frank. . Norton, Mr. Eardle
Crookshank, Sir Sydney. 0'Donnall. Mr. 8.1;
Dentith, Mr. A. W. Percival, Mr. P. E.
Dwarkadas, Mr. J. Pickford. Mr. A. D.
B Fell, Bir Godfrey. Price, Mr. E. L.
Ghulam Sarwar Khan, Mr. Chasu- leji. Hr. Manmohandas.
dhuri. Renouf, Mr. W. C,
Gidnoy, Lt.-Col. H. A. J. Baiyid Muhammad Ismail, Mr.
Ginwala, Mr. P. P. Barfaraz Hussain Khan, Mr.
@our, Dr. H. B. B8en, Mr. SBarat Chandra.
Gulab Bingh, S8ardar. Bhahab-ud-Din, Mr. Chaudhari.
Hahibullah, Mr. Mehomed. Sharp, Mr. H,
Hailey, The Honoumble Mr. W. M. Spence, Mr. R. A.
H l:sel'bhoy, Mr. Mahomed. %Fi' r. H. E.
Holland, - The Honourable Sir ishindas, Mr. Harchandrai.
Thomas. ‘Waghorn, Colonel W. D,
Hullah, Mr. J. Wejid Hussain, Mr.
Hutchinson Mr. H. N. Watson, 8ir Logie Pirie.
Innes, Mr. C. A. . Wild, Mr. C. E.

The motion was negatived.
The Honourable the Pmdent Order, order. The next amendment
is in Schedule IIT under the head ¢ Registered Newspapers’ :
* That the fellowing words be substituted :
For a weight not exoseding 8§ tolus . . . « quarter of an anni.
For a weight exceading 8 tolas and not exceeding 16 tolas , half an anna,
For cvery 106 tolas or a fraction thereof exceeding 16 tolas. half an anna’
Mr. Sambanda Mudaliar: Sir, may I point out that there is an amend-
ment standing in my name. It is No. 115 on page 12. May I move it?



-~

1280 LEGISLATIVE ASSEMBLY, (18t Marcr 1921,

The Honourable the President: By general agreement the dircussion
was taken on the amendment, in three sections, namely, post cards, letters and
registered newspapers, which stands in the name of Mr, Jatkar. That amend-
ment was moved as & whole and I have put it from the Chair in sections in
order to give the Assembly an opportunity to vote. Regarding the position
of other amendments on the paper, I sﬁdl have something to say on them
when we reach them.

Lals Girdharilal Agarwala: Sir, I should liketo know whether

I can move my amendment which runa:
‘ Provided that Local Postage shall in every case be half of the Inland postage with a

minimum of quarter of an anna.’

The Honourable the President: At what point does the Honourable
Member wish to move that? After all the amendments are finished ?

Lala Girdharilal Agarwala: Yes, Sir.

Mr. N. M. Joshi: Sir, I rike to support the motion of my Honourable
friend, Mr. Jatkar, I think it is reasonable to allow newspapers weighing up
to 8 tolas to go for a } anna as is pro . Most of the vernacular newe-
papers generally weigh about that, and I think that it is in the interests of the
oountry generally that newspapers shou'd be allowed to spread from place to
place an therefore I think this pmyoca'l is & very sound one and I hope the
Assembly will accept it.

Mr. J. K. N. Kabraji: Sir, as we have lost a lot of revenue which was
expected out of the proposed increase on postcards, it seems necessary now to
consider how much can be made up by revising the postage on other items.
It cannot be said that the increase on the postage of newspapers will affect
the poor, and I certainly do not see why newspapers should be carried by the
Post Office at less than the actual cost. 1 believe 1 am correct in saying
that it does not pay the Post Office to carry newspapers for a } anna. Not
only that, but a many newspapers which get the advantage of the } anna
rate, are full of advertisements. 8o that the Post Office carries newspapers
s great part of which is advertisement, at a losing rate of postage. hat I
have proposed in ‘my amendment is to delete the quarter anna postage, for
this reason that in the original echedule attached to the Act of 1898 the
quarter anna does not exist in regard to registerod newspapers. It does exist
as regards ordinary newspapers not exceeding 3 tolas, but as hardly any
newspaper comes within that weight, it bas been proposed to abolish that rate
in regard to ordinary newspapers. There is no reason then why a change
should be made in the Schedule attached to the Act itself which prescribes
maximum rates and in which quarter anna does not find & place in regard to
registered newspapers. I therefor: propose that the quarter anna rate in
Mr. Jatkar’s amendment should be deleted, and in order that any papers
which have to struggle for existence may make their position good in the
country—there are very few of them—1 have proposed that an exception
may be made in. their favour by the Post Master General, if this is thought
necessary. But I do'not insist upon that provision. It might be kept orit
might be deleted. The more important dpomt is that quarter anna postage
rutes should not apply to newspapers, and that will enable the Post Office to
make up a part of t{ue loss on postcards. I therefore oppose Mr. Jatkar's

L]
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amendment and would recommend that that part of it regarding quarter anna
should be omitted.

Mr. Harchandrai Vishindas: Sir, I entirely support the remarks which
have fallen from Mr. Kabraji and I have one argument to add. I think
that newspapers are a proper object to which we should resort for our income.
For this reason: The other day Mr. Slpence told us, when we were con-
sidering the question of a general tax on liquors, that he could with great ease
transfer the tax to his consumer. Likewise, the newspapers would also
transfer this charge to their consumers. And as the purchaser or subscriber
to a newspaper is generally a well-to-do man and can very easily afford this
small addition, therefore, this proposal of Mr. Kabraji’s serves two purposes,
viz., on the one hand, it taxes a rich man and on the other it gives us some
substantinl revenue. Of course, I oppose Mr. Jatkar’s amendment.

Mr. C. A. Innes: Sir, I agree with the last two speakers in opposing
this amendment. Both of them have been perfectly correct in saying that
the Post Office loser on every single newspaper which it now carries for three
pies. Sir, just now strong objection was raised to revising the rate of the
three-pie ﬁost card in the interest of the poor. Now, we are proposing a
very small increase in the postage rate of newspapers, for we are only
lowering the weight from 8 tolas to b tolas, and the House is asked by
Mr. Joshi and Mr. Jatkar to reject this proposal not in the interest of the poor
but in the interest of the well-to-do, of the classes who read newspapers.

Mr. N. M. Joshi: In the interests of progress.

Mr. C. A. Innes: Mr. Joshi says, it is in the interests of progress. That
reminds me of an argument which was advanced this morning in regard to
this proposed increase in the rate of newspapers. It was said, that our proposal
was & tax on knowledge. 1 deny that absolutely. It is not a tax on
knowledge. If we get down to the facts, it is & slight reduction in the
subsidy which the Post Office is now making to knowledge. The Post Office
is so hard up that we cannot afford to go on making this subsidy at the
present rate. We have to reduce it, and thé¢ Government have tried to
redace it as little as possible. We onl{ reduce the weight which may be
taken for three ﬁuiex very slightly. In the circumstances, I hope that the
House will reject the amendment.

Rao Bahadur T. Rangachariar: May I inquire, Sir, whether there is
any objection to retaining the second olanse here in the amendment, vis. :

* For a weight not exceeding 16 tolas, half an anna.’

That will bring in more money to the Post Office be:ause Government

opose 20 tolas - for half an anna, whereas the amendment proposes 15 tolas
?t‘;r half an anna’. )

I think newspapers which go up to 20 tolas can afford to pay more because
they get more in advertissments, I do not see why we should make a present
to these newspap-rs that weigh more than 15 tolas. Government cannot have
wny objection to this portion of the amendment at lest, and if they will accept
it, we will accept the Goverament motion, :

The Honourable Mr. W. M. Hailey: I believe myself in the words of
the poet, elightly reversed :
“(Tako all thou canst; High.Heaven rejects the law
" Of nicely osloulated less or more’. .
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[ Mr. W, M. Hailey.] :
I am quite prepared, Sir, to accept the last two sections of this propo-

e Honourable the President: I shall put the question in this
way : .

‘ Under the arrangement suggested the schedule under the heading * Registered Nows-
popers ’ will be:
For a weight not exceediag five tolas . . . . Quarter of an annm

For & weight exceeding five tolas and not exceeding 15 tolas half an anna.
For every 16 tolas or a fraction thereof exoseding 15 tolss . half an anna.

The question is, that the Schedule b amened in that respact.
The motion was adopted.

The Honourable the President: Now, there are a series of amendments
which have been substantially covered by the discussion on the three points,
letters, post cards, and registered newspapers. [ am prepared to hear from the
author of any amendment regirding the merits of his own particular amend-
ment, But I would snggest that in substance the discussion which we have
already had has practically covered the whole ground.

Rao Bahadur T. Rangachariar: May I, with your mrmisaion, Sir,
point out that there is a difference between § a tola and 2} tolas and between
one tola and 2} tolas. Now we waut letters above one tola to pay mere. By
all means let letters of one tola []):y one anna. But letters above one tola may

pay more, because the users of these big envelopes which we get ought to pay
more.

The Honourable the President: I do not find any suoh amendment on
the paper in the Honourable Member’s name.

Rao Bahadur T. Rangachariar: No. 115, 8ir, which says, for a weight
not exceeding one tola . . . .

The Honourable the President: I said I was yr:pared to hear any
Honourable Member on the merits of his own amendment.

Rao Bahadur T. Rnngichnriar : I beg your pardon, Sir.

Mr. Sambanda Mudaliar: Sir, I beg to move the am2ndment that
stands in my name which the Hoaourable Members will find at
4. page 12, No. 1156%:

#® ¢ That for the entries under the heads * Letters * and * Post cards ""the following be
substituted, namely :

Tetters.
For a weight not exceeding one tola . . . . half an anna.
For a weight exceeding one tola . . . ] . one anoa.
For every tola or fraction thereof exceeding one tola . . one anns.
Post rarda.
Bingle . .. e e ‘ . quarter of ananna .

Reply . . . . . . . . . half an anna,’
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The Honourable the President : Will the Honourable Member suggest
in what way his amendment is different from the previous one ?

tﬁr. Sambanda Mudaliar : The amendment moved by Mr, Jatkar
stated :

* for a weight not exceeding half a tols, half anna ;'

whereas mine is, for a weight not exeeeding one tola half an anna. There is
s world of difference between the two. For a weight exceeding one tola, one
anna ; and for every tola or fraction thereof exceeding one tola, one anna.

The Honourable the President : Then the motion standing in the name
of Mr. Price takes precedence.

Mr. E. L. Price : T am perfectly satisfied that the motion I had put down
has been fully discussed and dealt with,

Mr, Sambanda Mudaliar : I may state that I am prepared to omit the
first portion, namely, for & weight not exceeding one tola, half an anna,
because this has been substantially met by the amendment which has been
proposed by Mr. Jatkar. I shall state the reasons which induce me to
move the amendment in regard to clauses (2) and (3), namely, for a weight not
exceeding one tola, one gnna and for every tola or fraction thereof exceeding
one tola, one anna. 1f you will allow me, Sir, I will go on.

The Honourable the President : The Honourable Member may move
his amendment.

Mr. Bambanda Mudaliar: Sir, I quite realise the position of Government
when they want to raise money to meet the deficit, and I believe that the
House will agree with me when I ray that we are prepared to devise some
means to raise money . . . .

Mr. H. E. 8pry: May I know what the Honourable Member is moving ?

Mr. Sambanda Mudaliar : My amendment is this, that is, the second
portion, namely, for a weight not exceeding one tola, one anna, and for
every tola or fraction thereof exceeding one tola, one ahna. Now, Honourable
Members of the House will be pleased to see that in the proposal of the
Government it is stated that for 2} tolas one anna will be charged. Now, I
make a slight modification with regard to that, namely, for a weight not
exceeding one tola one anna, and for every tola or fraction thereof exceeding
one tola one anna. 1 hope that this will meet with the approval of the House,

Rao Bahadur T. Rangachariar : I wish t6 support this amendment.
The point of this amendment is this. The proposal made by the Government
is that any letter up to 2§ tolas can pay one anna, that ix to say, a letter
written by a poor ryot on ordinary thin paper has to pay one anna and a
letter written in that big square envelope of the quarto and octavo size with
which we are supplied has to pay one anna. Now this proposal has the
merit of taxing the peeple who can afford to pay and of bringing in more
revenue by making people, who can afford, to pay more, who use costly
stationery. If people use costly and thick paper, why should® they not pay
more ?  Let us be taxed and not the poor man. I therefore heartily support
this smendment.
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Mr. N, M, Joshi: I also support this amendment. For the sake of
revenue, I think it is better that we should get that revenue from the people
‘who can affurd to pay. To my miud, the proposal for the half anua postage
was the most reasonable proposal. Unfortunately for adminisirative conve-
nience and for seeing that some good people are not harassed, we have been
deprived of that convenience. 1 therefore feel that we should get us much
revenue as possible from those who can afford to pay.

Mr. E. L. Price : 1 suppose that Government must be simply amazed
at the generosity of this proposal. There have been complaints about the
tendency of inland postage to get dear, but at this rate it works out roughly
to 2§ annas on every ounce, #o that a five oance letter, which is a common
commercial size, would cost full twelve annus. You might make a fortune
for Government, but I really suggest that it can hardly be accepted by »
population dependent on communication by post.

Mr. C. A. Innes : Sir, I agree with the gentleman who has just speken,
pamely, Mr. Price. T would point out that our proposal to charge one anna
for » weight not exceeding 2} tolas is not a particularly liberal proposal, becaunse
2} tolas equal only one ounce. Therefore, we are charging oneanna for one
ounce and in making that proporal we were following. the procedure and the
practice, aa I have already explained, of practically every civilised Govern-
ment. That is to say, we have a high initial charge ; we allow rather »
liberal weight, and in that way we throw our net wide and make revenue.
1 quite agree that if we adopted Mr. Rangachariar’s amendment'and charged
one anna for one tola weshould get more revenue, but at the same time I am
quite certain that we should cause great hardship to the post-using population
of India, and to trade, we should also inconvenience the Post Office.
Mr. Rangachariar has fallen into the error which I dealt with earlier
in the afternoon, that is of making the steps between our charges too small.
If we adopted a one anna rate for one tola, it will cause inconvenience to the

blic. You would have the postal peons always coming round to you and
saying, ‘ This letter is understamped, you have got to pay me two annas ’.
Now in speaking just now about our proposal to raise the 3-pie post card to
6 pies, great stress wis laid on the fact that the poor clerks and the poor people
in the country would find that they bad to pay six pies for what huﬁ:(::st them
three pies before and that there would be great unrest in the country. There
will be far more unrest if all our clerks, peons and people who use the letter
find that in future they have to pay an anna for the tiniest little letter and
in addition always have postal peons coming and demanding two annas from
them for understam‘i)af letters. In proposing an anna for a weight not
exceeding 2} tolas and then half an anna for every additional 24 tolas we
adopted the principle which is followed in European countries. If this House
thinks that balf an anna for every additional 2} tolas is too small a charge,
perhaps we might make a compromise. | merely throw out the suggestion
that for a weight not exceeding 24 tolas we should charge one anna and for
every 2§ tolas or fraction thereof exceeding 2} tolas ouve anna. That will,
I think, be a reasonable solution that possibly might meet the feeling of the
House.

Mr. B. Venkatapatiraju : Sir, after hurinﬁetl:e Honourable Mr. Innes
rejecting the proposal made by one of the Members of this Assembly asking
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for an increased revenue by reducing the weight, an apology comes from the
Governmunt Benches, ¢ We do not want so much money ’ (Cries of “ No,
no; notatall’) onthe ground that it would affect some section of the

lation. Now, which is the section that would be affected ? The persons
who would be affected are those who write letters which would weigh more
than one tols. I can assure this Assembly that 90 per cent. of the Indians do
not write any letters exceeding one tola in weight. So that for this small
section you do not accept this proposal which brings in revenue. Sir, this is
not the place to show any distinction, and I hope the Government will acoept
this proposal. ) .

Munshi Iswar Sarap: Sir, I must confess that the arguments advanced
by the Honoursble Mr. Innes do not cenvinee me at all. While discussing
the question of postage on newspapers, he said that the amendment was pro-
posed in favour of the classes that read them. Is he not now supporting the -
classes that want to use fashionable paper and fashionable envelopes? Sir, I
do not agree with the last speaker wﬂen he says that 90 per ceat. of Indians -
<o not write letters which weigh more than one tola. Unfortunately, or
fortunately, the number of culprits amongst us is increasing very fast, and the
number of those who write on thick paper is increasing very rapidly. To us
it does not matter who is affected by the amendment. What I submit is that
those who wish to indulge in the luxury of writing on fashionable and thick

per ought to know that they have got to pay for their luxury. Then we
were told by Mr. Innes that it would be very inconvenient. I could under-
stand this argument if the Post Office people had in no case to weigh letters.
They have even now got to weigh after 24 tolas. Where is the difficalty if
they have to weigh after 1 tola? In view of the machinery which the
Government have at their disposal in the Post office establishment, there is not
much force in the argument of inconvenience. I submit, Sir, that we here
are really in charge of the interests of the poor as well ag the rich. It will’
not look well for us, specially when we have increased the postage in the case
of the poor people to try to save ourselves and people of our class, and to see
that we are not affected by any change that might be decided here. I there-
fore submit, Sir, that we shouﬂl, to use the words of my learned and Honourable
friend Mr, Norton, give-example of renunciation., We should show by our
action and not by speeches that if we are prepared to tax the poor people, we at
the same time do not resort to devices in order to escape payment ourselves.

Mr. Eardley Norton: May I ask a question of the Honourable
Member? Under the heading *No. 42 Demand’ there is an item of
Rs. 2,14,38,000 debited against Railways, Posts and Telographs on account of
Exchange. I would ask the Honourable Member to inform me how much of
that sum has been debited against Posts and Telegraphs, and also whether these
Departments had any voice in the policy which resulted in the losses debited
sagainst them respectively ? ,

Bhai Man 8ingh: Sir, I support the amendment now before the House
put by Mr. Mudaliar. T have got here a copy of this (stamp) book. It tells
me one thing about the rates:

‘ Lotters, not over 1 tola, } anua; over 1 tola but nof over 8; tolas 1 anna ; every
additional 3] tolss 1 anva.’
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%Blui Man Singh. ]

hese are the present rates of course, and if T mistake not—of course I am
speaking subject tu correction —so far as my memory goes, even before that we
bhad the following rates :—half an anna for letters not exceeding } tola,
snd one aonna for letters weighing more than § tola and not exceed-
ing one tola, and then one anna for each additional tola. T think the Houour-
able Member on the Government side will correct me if I am wrong, but I
say that, if formerly we had those rates, there is no reason why we cannot revert
to those rates again when we are raising the minimum. Again, formerly we
had this rule that any lotter weighing more than 1 tola had to pay double the
rate of a letter weighing less than 1 fola. "There is no reason why the same
oldwﬂroiortion should not be adopted now, and those who pay for 1 anna for
1 tola should not pay double that amount for any letter weigﬂi_n above 1 tola.
This is just and in accordance with the spirit of the previous rules though of
course it may not be exactly the same. I hope the I:[[:mae will agree with it.

Mr. H.E. 8pry: Sir, I do not wish to make a specch, but I desire to
obtain certain information. T have listened, I think, to nine speeches with
reference to what has been variously described as  thix amendment,” * this
motion ’ and ‘ this resolution.’

What I desire to know is, what exactly is the motion now before the House ?
Mr. Mudaliar carried on a conversation with himself for some time, which I
had not the Pleasnra of hearing, but so far as I could discover, I believe he was
moving motion No. 115 on this paper, in so far as it oconcerns letters, but
omitting the first portion which deals with letters not exceeding one tola in
weight. The Honourable Member for Finance pertinently asked, in reference
to this omission, if it was the intention of the Honourasble Member that the
postal authorities should carry free of charge every letter which does not
exceed one tols in weight. To that I did not hear any answer at all. M,
Rangachariar then rose to his feet and made an impassioned speech in favour
of ‘the amendment,” and this phraseology has continued, without further
definition up to now. What I desire, Sir, in that we should be informed
exaotly what motion is before the House ?

The Honourable the President : The question i :

* That under the heading * Lotters’ in Schedule ILI tho following words be substituted
for the words printed there, namely :

For a weight not exceeding one tola . . . . onoanna

For every tola or fraction thereof exceeding one tola . . oneanna’

Mr. A. D. Pickford : Sir, the speeches that have been made on this sub-
ject seem to me to bo made entirely from two points of view, first that of the
poor man and second that of the polite lett:r writer, the mn who has the
ohoice of highly embossed glazed thick paper or reasonably nice and good
writing paper. There is quite another aspect of the matter. It is the aspect
of the business-man who does not for mere luxury or appearance nse hervy
or good puper, If he nses good paper he uses it bocause it serves his purpose
beet, better than less good paper. What has been the history of this matter
in other countries? I remember very well in my own stamp licking days in
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a bank in London, it was quite common to put on an envelope containing
absolutely necessary papers addressed to India as much as £1-10-0) in stamps.
Now when the postage came down, it is common knowledge that the revenue
went up, that is to say, that business houses were induced not to be luxurious
but to be more enterprising. More advertisements were sent out, more
circulars were sent ont to the advantage of trade. Now if the reduction of
postage resulted in an increase in the circulation of this very useful litera-
ture by which trade has improved, it is perfectly obvious that if we go and put
the rate up now to an absurd rate, from the business point of view enterprise
will diminish, and if enterprise by post diminished, the revenue will sooner or
later suffer. This is not a mer: question of the man who writes a letter to his
friend. It is a question also of trade, and I do hope that this House will
not in a lizht-hearted spirit lump great loads on what they call the rich man,
remembering that if the rich man is hit too hard he spends less money and the
general interest suffers. I support, however, the compromise which has been
suggested by the Honourable Mr. Innes, which seems a perfectly fair and
reasonable one, I do not think that the proposal which was made by Mr.
Rangachariar is either fair or reasonable. . ’ :

The Honourable the President: The question is :

‘That under the headi ng ‘ Letters * in Schedule II1, the following words be substituted .
for the words printed there, namely :

For n weight not exceeding one tola o . ono annm.
For every tola or fraction theresf exceeding one tola . . one anna.
be accepted.

The Assembly then divided as follows :

AYES—48. .
arwala, Lala G. L. I Latthe, Mr. A. B.
Ahmed, Mr. K. Mahadeo Prasad, Mr.
Ahmod, Mr, Zahir-ud-din. Mahmond Schamnad, Mr.
Asjad-ul lah, Maulvi Miyan. Man Singh Bhai.
Aiyer, Bir Sivaswamy. Mitter, Mr. D. K.
Ayyar, Mr. T. V. Seshagiri. Miera, Mr. Pyari Lal.

. Mr. K. G. Mudalisr, Mr. Sambanda.
Bajpai, Mr. 8. P. Mukherjea, Babu J. N.
Bhargava, Mr. J. Mukherjee, Mr. T
Bishambhar Nath, Mr. Nabi IHadi, Mr.

Cotelingam, Mr. J. P. Nand Lal, Dr.

Das, Babu Braja Sundar. Nag, Mr. Girish Chandra.
Dwarkadas, Mr. J. Nengy, Babu Khitish Chandra.
Ghulam Sarwar Kban, Mr. Chaudhuri. Rajan Baksh ‘Shah, Mukhdam Sayad.
Ginwals, Mr. P. P. Bangachariar, Mr. Tiravenkata.
Gu]_nb Singh, Sardar. Rao, Mr. P. V. Srinivasa.
Hajesbhoy, Mr. Mahomed. Reddiyar, Mr. M. K.

Ibrahim Ali Khan, Nawab Muhammad. Samarth, Mv. N. M.

Iswar Saran, Mr. Son, Mr. 8arat Chandra.

Jatkar, Mr. B. H. R, Singh, Mr. B. P.

Joshi, Mr. N. M, Venkatapatiraju, Mr. B,

Kasbraji, Mr. J. K. N. Vishindas, Mr. Harchandrai.
Lakshmi Narayan Lal, Mr. Wajid Husseain, Mr.
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NOEB—38.

Afsar-ul-Mulk Akram Hussain, Prince.
Ajyer, Mr. A. V. V.,

Barodawala, Mr. 8. K.

Barua, Srijut Debi Charan.
Carter, Sir Fronk.

Crookshank, Bir Bydney.

Dentith, Mr. A. W,

Fell, 8ir Godfrey.

Gidney, Lt.-Col. H. A. J.
Girdhardas, Mr. N.

Gour, Dr. H. 8.

Habibullah, Mr. Mahomed,
Hailoy, The Hon'ble Mr. W. M.
Holland, The Hon'ble 8ir Thomas.
Hullah, Mr. J. '
Hutchinson, Mr. H. N.

Innes, Mr. C. A,

Jejeebhoy, Bir Jamest jee.

Koith, Mr. W. J.

The motion was adopted.

Maw, Mr. W. N.
McCarthy, Mr. Frank.
Mubammad Hussain, Mr. T,
Muhammad Ismail, Mr. 8.
O'Donuell, Mr. 8, P.
Percival, Mr. P. E.
Pickford, Mr. A. D.
Price, Mr. E. L.
Ramji, Mr. M.
Renouf, Mr. W. .
Barfraz Hussain Khan, Mr.
Shahab-ud-Din, Mr. Chaudhri.
Bharp, Mr. H.
Sircar, Mr. N. C.
Hpence, Mr. K. A.
Spry, Mr. H. E.

aghorn, Colonel W. D.
Watson, 8ir Logie Pirie.
Wild, Mr. C. E.

The Honourable the President : The question is :
* That the Schedule, as amended, stand part of the Bill.’

The motion was adopted.

The Assembly then adjourned for Fifteen Minutes.

The Aswembly re-assembled at Six Minutes to Five of the Clock. The
Honourable the President was in the Chair.

Lala @irdharilal Agarwala :

Sir, I want to move my amendment

on page 13, the proviso for which I had asked the permission of the Chair.

The Honourable the President : The Assembly bas already passed the
Schedule. And the Honourable Member will find that the proviso will not fi$
in with the amendments made by the Assembly.

Rai Sahib Lakshmi Narain Lal: Sir, the amendment which I am
going to move now ‘is that clause 4 and Schedule IV be omitted.” I have
already submitted, at some length, this morning, while dealing with my other
amendment, the grounds upon which I object to having recourse to such
taxation. The proposed increase in the railway freight will not only affect the
poor, but also shall prove a-great obstacle in the development of tgair indus-
tries and should not be accepted. My former motion under Clause III
bas been lost and practically all the other amendments have been lost; if one
amendment has been adopted for decrease another amendment has been
adopted for increase, On all these facts taken together I hope the Council
will accept my amendment.

The Honourable the President : The question is :
* That clause 4, Schedule IV be omitted.'

The Honourable Mr. W. M. Hailey : 8ir, T oppose this amendment on
-very much the same ground as I was obliged to take this morning in dealing with
another amendment moved by the Honourable Member in regard to the com-
plete exclusion of the postal Schedule. The ground I took then was that, if
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his amendment were accepted, we should be unable to consider any item of the
Schedule at all. Now, we have, I know, a considerable number of amend-
ments in regard to the Freight Schedule, which propose, for instance, that fodder,
firewood, and so on, should be dealt with on easier terms than proposed by us.
But if the whole of the surtax proporals were vetoed outright as proposed by
the Honourable Member, I doubt whether the House would find it possible to
raise by any other means the large sum of money which we have proposed to
take under the surtax. I would suggest to the House therefore, Sir, that
the proper course is to-treat this case as we treated the case of postal rates,
that is, to consider them in detail and to decide what modifications are required,
but not to block the whole discussion.

The Honourable the President : The question is.
“That clause 4, Schedule IV be omitted.’

The motion was negatived.

The Honourable Mr. W. M. Hailey: Mightl interpose for gne
minute, Sir ? Would it be convenient to you and to the House to take the
Tariff first of all ? It would be more convenient to Government to do so, but
T am quite at the disposal of the House in the matter.

The Honourable the President: The question is that the Assembly

b ru do resume consideration of clause 2.

The motion was adopted.
Tarrer.

Mr. Manmohandas Ramji: Sir, T beg to propose :

“That in clause 2 (1), before the worde * For the Becond Schedule’ the following be
insertsd .

With effect from the first day of April, 1821

Sir, my object in proposing this amendment is this. As proposed in the
Bill this Act is to come in to force from the 1st of March, and if this is agreed
to by the House, the effect will be that the merchants whose goods arc lying
in the Custom Houses in bonded warchouses and which are beity cleared
from the Custom Houses will be greatly affected. This change in tariff values
will be recovered from the persons who cleared their goods from the Custom
Houses from the 1st of March. As we all know, Sir, there is the usual
foeling that if there in any change in the tariff rate, it comes on the Ist of
March. But under the present -circumstances, circumstances which are
abnormal, I have ventured to come before you and suggest that an exception
should be made in this provision, and that the date from which this Act
shonld come into operation should be postponed by one month. As it is, Sir,
the merchants have suffered great loss on uccount of certain policies and
certain circumstances over which they had no control, and this, to my mind,
will be the last straw that will break the camel’s back. In these circam-
stances, Sir, I propose this amendment. It may be urgued by the Finance
Department that they will lose Re. 70 lakhs that they have already collected
by bringing this Bill in anticipation to come into force from the 1st of
]{m-.h, But T may say that it will not be a loss at all, because, if we are
going to get at the rate of 11 per cent. as proposed in the tariff, more than
87 crores of rupees, as our income, and at the mte of 12 months in a year
it will be about 2§ crores per month. Instead of that on account of the

'
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slump it is going to be only Rs. 75 lakhs for these 24 or 22 days, and it may
to a crore for the month. Therefore, it will be no loss in the revenue,
he 12 months may be counted from the lst April to the 31st March next
r. So the period of 12 months will be covered under any circam:tances.
mat I pro is, that the effect should be shifted from the lst of March
4o the 1st of April, and I hope that Government will show their sympathy

with the importers in this case and try to give them some relief, if possible.

The Honourable Mr, W. M. Hailey: Mr. Maomobandas Ramji has
ymade an appeal to the House on behalf of those merchants whose goods are
still in bond. They will, however, recover the increased duty when the
have taken their goods out of bond, because they will naturally pass suc
duties on to the customer. (A rosce: Not all of a sudde-) They will at
all events, do so, if they act on the experience we have gained of :imilar
operations in previous years. I quite admit that importers are entitled to
our sympathy, and are entitled to any assistance that we can give them in
the very difﬁcult}}:oaiﬁon in which they have been placed through their
exchange losses. But I could not advise the House, merely on that account,
to give up as much as 70 lakhs of our revenue. The Honourable Member
suggested that we should easily get the whole of increased revenue we have
proposed from customs in the coming 12 months. Already it baa been sug-
gested in this House, however, that our estimates are unduly liberal, and that
on account of the falling off of imports, and the general slump in trade it
will be difficult for us to reulise the full sum which we have placed in our
Budget. I am unwilling to run further risks. If we lose 70 lukhs, it is
true it falle within the figures of the present year, but our halances are
réduced by that amount and must be made up somehow in the coming year.
We are following in this case the ordinary procedure of {he Provisional
Collection of Taxes Act which provides that any changes made in the tariff
ghould come into force as from the lst March. That money is being
collected, and if we have to make a refund now, it would be a serious ad-
ministrative inconvenience to the Collectors of Cuftoms, not that that is the
most vital point, but that is one factor of consideration. But above all, it
would be & substantial loss to us, a loss which we could ill-afford, and a loss
which, in the ciccumsiances, I do not think it would be justitisble for me-
to advice the House that it shounld incur on the grounds advocated by the
Honourable Member.

Mr. E. L. Price : I am afraid I have to oppose Mr. Ramji, Like many
other members connected with trade, I have been bombarded with messages
and telegrams on this question and I went into the matter—Mr. Innes
kindly showed me the precedents of 1917 which have been followed entirely.
These merchants who appeal to me to suﬁport this motion Lave forgotten that
they are not the only pebbles on the beach. I find that though the merchants
in the ports generally took this view, there are a number of other merchanta
up-country who have already cleared their goods, and they are very loath that
the same low rate of import duties should be accorded to their competitors in
the ports who have been a good deal slower, and their argument is, roughly, I
think, that equity should assist the man who is quick and not the man who
is slow.

But, Sir, there is °“°1P°i“t' Mr, Hailoy male that I am afraid does not
apply at this moment. It is perfectly true that in anything like a normal
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decent market the importing buyer whoever he may be, adds the value of the
import duty paid to the price of the goods when he sells them. But, Sir,
owing to the slump, the nnfortunate importer is already at a very large loss on
his cost, and it is quite evident that if he cannot obtain from the market the
actnal cost of his goods, etill less can he obtain the cost of the goods plws an
extra duty.

That is not possible, Sir. Much of the goods have been cleared at the
resent time angoit is impossible to refund to the concerned this extra cost or

uty. Ou the other hand, as some dealers seem distinctly benefited and those
up-country would have a grievance if this concession were made to those at

the ports, I think it would be inequitable to grant it.

Chaudhuri Shahab-ud-Din : I have only to say a few words. I want
to know whether this amendment has been proposed in the interests of the
importer or in the interests of the buyerand consumer. Let me assure this
Honounrable House that the importer who had to pay a little higher duty has by
this time recovered it from the buyer who in his turn has recovered it, at least
in some cases, from the consumer. It is too late, therefore, now to eay that
we should refund the money. With these words I support the original
proposal and oppose the amendment.

Bao Bahadur T. Rangachariar: I wish to draw the attention of the
Honse to the terms of section 2 of Act XVI of 1918 in which it is required
to be declared that it in expedient in the public interest that the Bill should
have retrospective effect under the provisions of this Act. Now therefore what
we have to be satisfied about is that this restrospective recovery is in the
public interest. Well, 1 find the Honourable Mr. Price in opposing the motion
has advanced very cogent reasons for supporting the motion. He says the
importing merchant is already in trouble and that he is not able to clear the
goods. Speaking from what little knowledge I have of the habit of merchants
in my practice of law, the importing merchants always make forward-contracts
with reference to the imported goods, and therefore when they enter into
vontract, they come to an igreement as to the price also. That b-ing so the
merchants are already hard hit by the exchange policy of the Government.
We know, and we have been told, that lots of goods are lying in the Curtoms
Houses uncleared on account of this difficulty because they are unable to clear
the goods. That being so it appeals to me as a lawyer there is some justice, in
fact very strong justice. indeed in the motion made by my Honourable friend
Mr. Ramji. Itappearsto me notan ordinary course to adopt to give retrospective
effect to the legislation. I join issue with the Honourable the i‘linance Member
that thisisan ordinary course for legilation. On the other hand, it is an excep-
tional course which is con‘ined only to cust,ms and excise duties as will be found
in Act XV1of 1918. Other legislation ordinarily takes effect only from the date
on which it is passed by the legislature, but this exceptional provision is made
in respect of these two measurer, namely, Excise and Customs; aud therefore as
the duty is cast on this Assembly of being satisfied that it is in the pubiie
interest that we should give retrospective effect to legislation, I ask myself
that question—At a time like this when merchants are hard hit, why should it
concern us whether the consumer prolits or the merchant protits. If the
merchants profit, it isso much to the benefit of the country, because if the
merchants make huge protits, by all means that goes to the henefit of the
country, and {herefore let us not grudge them the prolits {hat they make.
On the other hand, we know that they have not raade profits on account of

]



1302 LEGISLATIVE ASSEMBLY. [18tn Maren 1921,

[ Rao Bahadur T. Rangachariar.]
exchange policy? And are we to make the law retrospective > What is the

public interest that the Government has proved that it requires that we should
make retrospective legislation ? 8o even at the risk of sacrifice of the revenue
‘volleeted, I think the motion has the merit of having justice and equity on
its side. I therefore strongly gnpport the motion, '

Mr. N. M. Joshi : Sir, I confess I do not at all understand the logic of
of my Honourable friend Mr. Rangachariar. He says, even if the consumer
has lost, at least the trader has gained and he is willing to make a present of the
money to the trader at the cost of the tax-payer. I do not know why we should
do it. If the trader has gained money from the consumer, it is right that that
money should go to the public treasury and relieve the burden of the tax-payer.
It is therefore quite proper, and it is in the public interest, that we should
collect the taxes from the 1st March. -

. Babu J. N. Mukherjea: Sir, I beg to support the amendment of
Mr. Manmohandas Ramji. As has been pointed”out by my IHonourable
friend Mr. Rangachariar, the remedy aimed at -is that the bad effects of the
retrospective legislation should be minimised as much as possible. Not only
does what has been stated by my friend Mr. Rangachariar appeal to me, but
there are practical administrative difficulties connected with this declargtion
which, I think, I ought to place before this House. I hold a telegram in my
hand which I have just received from Calcutta to the effect that the enhanced
duty is being levied on goods which arrived in port hefore the 1st of March
last. This, it seems to me, would entail great hardship on the importing
merchants. Such a procedure seems to me to be inconsistent with the letter or
spirit of the declaration, but, as a matter of fuct, I find from the telegram that
such a thing is being done. It certainly adds to the difficulties of this retro-
spective legislation, Of course, it is for the Honourable-the Finance Member
to devise means as to how all these difficulties can be obviated, but I think it
is my duty to place before the House the misery and the suffering of the
merchartt community who are importers, and who, for reasons which have
already been placed before the rl(:mse, namely, those due to exchange and
other causes, have not been able to remove their goods. 1 would like to draw
the attention of the House to the fact once again that this tax is being levied
from importers although their goods arrived in port before the 1st of March.

1 beg to support the amendment of my Honourable friend Mr. Manmohan-
das Ramji.
Mr. C. A. Innes : Sir, I think that this Assembly wishes to follow the
rocedure of the House of Commons as closely as possible. When
i[r. Rangachariar aesured the House that there was no precedent for giving,
what he called, retrospective effect to taxation, he was, I think, entirely wrong.
As soon aé finance pro sare laid before the House of Commons at Home
without any delay at all, Resolutions are passed and those finance proposals come
into immediate effect. That procedure was formerly the procedure of con-
vention.: Then therc was a very famous case in which Mr. Gibson Bowles
fonght this procedure in the Courts of law, and now that procedure is establiched
Statute. In passing our Provisional Taxes Act of 1915, we merely aflopted
the procedure which is followed in the House of Commons and at Home, and
I think that, if the House will reflect at all, it will see that this is the only
procedure that is possible. We cannot give people notice that a month hence

{
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we are going to raise their taxes. What would be the result ? Under section
37 of the Sea Customs Act the rate of duty applicable to goods imported is
the rate of duty in force on the date on which the bill of entry thereof is
delivered.

*Provided that, if such sre warehoused under this Aoct, the rate and valuation
applicnble thereto shall be the rate and valuation in force on the date of the actusl removal
ogpthe goods from the warehouse,’

Now, if we accept Mr. Manmohandas Ramji’s proposal and give all importers
notice that on the 1st day of April these taxation proposals of ours are to come
into effect, the immediate result will be that all importers will go to the ware-
houses and take all their goods out of bond, and when we bring our taxation

roposals into effect we shall bave nothing to tax. They will get the benefit,
fmmediat.ely after the 1st April they will raise their prices in accordance with
our taxation préposals, and the whule of the extra profits will go to them and
Government will lose all this money for no purpose at all, simply to allow
pevple to proliteer.

1 think, Sir, that that is all I have got tosay. We have collected
already a very large amount of money under these proposals, and if the House
accepts this pro. osal of Mr. Manmohandas Ramji, we shall be put not onl
to very great loss, but also to very serious administrative inconvenience. All
sorte of importers, who may be, have already sold these goods and passed on
the extra price to-the consumer, will come to our Customs Collectors and say :
‘ Pay us back the extra tax you have taken from us’ I would point out that
under the Indian Tariff Act any increase of customs duty, it is expressly pro-
vitlidad, can be added to the contract price, for which the goods have been
sold.

That is all I have to say and I hope the House will have no hesitation
in rejecting this amendment.

Mr. B. Venkatapatirain : 8ir, though I do not generally agree with the
Government, I agree with it now. I have given notice ofy an amendment
just the converse of this very proposition which has been moved by my Hon-
ourable friend Mr. Manmohandas Ramji. 1 stated there that:

* Buch substituted Schedule shall take effect from the first day of March 1821°,
the reason being . . . . '

The Honourable the President ;: I will allow the Honourable Member

to make that speech on his own amendment.

Mr. B. Venkatapatiraiu: Sir, without referring to my amendment I
would ray that if the Assembly decides to impose a certain duty, rightly or
wrongly. it does not matter whether they impose it from the lst of April
or the 1st of March. The question is that onoe we have settled that, we shall
take it from a certain date. I think itis better we should take full advantage
of it in the intevests of the Government We should see that some portion
of the community does not take advantage of it while others suffer. There-
fore T support the amendment.

The Honourable the President: The question is :

* That in clause 2 (1) before the words * For the Second Schedule ' the following be
lh!ﬂ‘tl'ﬂ H

¢ With effoct from the first day of April, 1921"."

- The motion was nepatived.
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Mr. B. Venkatapatiraju: Sir I beg to move:
* That to clause 2 (1) the following be added :
¢ and such substituted Schedule shall take effect from the first day of Maroh 1921°.

It has been pointed out by Mr. A. V. Ayyar, that in case the t Bill is
not passed by the end of this year, there may be some difficulty about the
money realised in March. In order to avoid this, I suggest that tEe substituted
Schedule shoald have retrospective effect from the 1st March 1021,

The Honourable Mr. W. M. Hailey : This appears to be a legal point;
but if we accept this amendment we may perhaps get some extra security
against the possibility of our legislation not passed by the 31st March,
and therefore on that ground, Bir, I am pre to acoept it.

The Honourable the President : The question is :
* That to clause 3 (1) the following be added :
*and such substituted Schedule shall take effect from the first day of March, 1881 "’

The motion was adopted.
Rao Bahadur T. Rangachariar: Sir, I do not move my amendment in
view of the fate of the other amendments. .

My next amendment, Sir, is:
“ That to clause 2 (2) the following proviso be added :

* Provided that the Aots hereby repealed shall come into forve agai lst April,
‘in the absence of any leglxslation to the contrary "’ again on lst April, 1922,

Certain Acts have been repealed by this Bill, and my amendment is only
to make it clear that the Government must have some machinery to go by at
the end of the year, so that as soon as the 31st of March 1922 expires the old
Acts, without any furthér legislation, unless there is any legislation to the
contrary, might come into force again. I therefore provide that the Acts here-
by repealed shall come into force again on the lst x{.pn'l 1922 in the absence
of any legislation to the contrary.’ ’

The Honourable Mr. W, M. Hailey: I confess, Sir, that I am at some
difficnlty here; it is a legal point, and T could bave wished that my Honour-
able friend, Dr. Sapru, had been here to speak aboutit. The advice given to
me is that this is quite unneceasa.ri ; but I should welcome the advice of
other lawyers in the House, for we knowby experience th.t there is scllom
unanimity on any legal point raised. But our own advice has been, that it is
quite unnecessary to suspend an Act by legislation and provide for its coming
into foree again,

Mr. T. V. Seshagiri Ayyar: I am inclined to agree with the Honour-
able the Finance Member, Sir.

Rao Bahadur T. Rangachariar: Sir, if my Honourable friend will
refer to the General Clauses Act, ne will find that there is no such provision,
1 shall withdraw my motion ; but I do not think there is such s provision in

t

.
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that Act. I moved this amendment so that the Government may not be left
without any machinery at the end of the year.

The amendinent. was negatived.

Mr. Sambanda Mudaliar: Sir, I beg to move the following amendment,
-wamely : ‘ :

* That ta clause 2, the following new sub-clanse be added :— ,
¢ In the Third Bchedule to the Indian Tariff Act, 1894, after item No. 5, the follow-
ing new item be added :
*8-Myrobalan (ad valorem) b per cent’.

Sir, to such Honourable Members of this House as are connected with the
tanning industry in India I may say that they may know that this article
Myrobalans is freely used in tanning raw hides, skins, etc. I may state for
the information of this House that this article is exported in very large
quantities to foreign countries, England and other countries. I may just
give the figures which will convince the House that by levying an export duty
on this article we can get some money, with a view to tide over the financial
difficulty this year. I shall give the figures. In 1914-15, 1,164,260 cwts.
were sent from India—the value in sterling bejng £350,450, Then coming
to the last year, 1919-20, we see that the quantity exported from India comes
to 1,711,589 cwts. and the value to £619,935.

Sir, I venture to discuss this proposal from two points of view. The first
and foremost point is that it will bring in more money, and, secondly, it will
stimulate the growth of industries in India. I may mention for the inform-
ation of the. members of this House that Myrobalans is also used for the
extraction of oil in India, and I understand that two or three firms make use of
this article for the purpose of extracting oil which is used for tanning purposes.
Therefore, in view of its utility, I think the levy of this export duty will
stimulate the growth of this species of industry in India. I submit that b
levying a 5 per cent. duty we can get not less than Rs. 50,000, perhaps it:
may even bea little more. I put the figure of 5 per cent. more cautiously.
I beg to submit that, in considering my proposal, it should be viewed from a
broader aspect, namely, as I sn.ig be%ore. it will stimulate the growth of
industries in India ; and it is from that point of view I submit this proposal. .
Another advantage that will accrue from accepting my proposal is that it will
bring in more money. For these two reasons I venture to commend my
proposal for the acceptance of this Assembly.

Mr. E. L. Price: Sir, the moverof this proposal suggests that his proposal
will stimulate the growth of industries in Ingia, but T ask if it will add to
the production of Myrobalans. Now, Myrohalans are an agricultural product
and I have got very strong feelings on this subject, Sir, becanse I know
the way in which land owners and cultivators have been treated for some
years in India. There seems to be a determined effort on the part of town
dwellers to pile every mortal piece of taxation they possibly can on the
agrarian interests. Quite recently, Sir, there were Rs. 9 crores made on
Burmese rice at the expense of the cultivators—put to what purpose ? I do
mot, yet know. In the adjusting figures the Honourable the Finance. Member
laid before us ten days ago, there was an item of Rs. 90 lakhs made out of
Punjab wheat. AH that money is taken from the pockets of zemindars
~nd cultivators and transferred to the credit side in the budget. Why tax’
u?
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zremindars over and above the real rates of taxation that you have? I suggest,
Sir, that ever since the time of Akbar the principle has been that all the-
Imperial taxation due from the land owner has been the land revenue
assessment. Over and above that, to put export duties on his products and
impoverish him would greatly militate against the development of agriculture..
The thing seems to me hopelessly wrong in principle. These men want to
get the best price they can for Myrobalans, Now you put om b per cent.
duty. Who pays it? Undoubtedly it comes off the producer’s price.

Mr, C. A. Innes: Sir, I think it is rather a commentary upon Mr.
Sambanda Mudaliar’s proposal that the two following pro are proposals
for the removal of export taxes now in existence. Mr. Sambanda Mudaliar
wishes us to place a new export tax npon Myrobalans. Sir Frank Carter
and Mr. Pickford wish us to take off export taxes which are already in
existence. Now, Bir, I think that the House ought to take & warning from
this. The trouble about an export tax is the uncertainty of its incidence.

It is never quite certain where the incidence of the tax is going to fall.
‘With an import tax it can always be said that it eventuslly comes downs
upon the consumer ; but with an export tax you can never be sure of that
and you can never be sure that the incidence of the tax will not fall upon
the producer. Now, apart from that, I suggest to this House that this 1s a
very unfortunate time to suggest an export tax upon a tanning material like
Myrobalans.

1t is common knowledge, I think, and I am sure Mr. Pickford will tell us
about it later cn, that the tanning industry in this country is at present in a
very depressed state. The tanning industry all the world over is in the same
depressed state, the markets have collapred, buying and selling is very
restricted, and there is very little market for the produce of our Madras and
Bombay tanneries. It is perfectly certain, and it has always been the case
that India has produced far more Myrobalans than she requires for her own
urposes. At the present time that is even more the case than ever. I think
f am correct in saying that only last year the Madras tanneries actually
stopped tanning for mx months. As I have eaid, not only is the industry
depressed in India, but it is also depressed all the world over; therefore, the
derand for M'Hohalann has grown less all the world over, and it is just at
this time that Mr. SBambanda Mudaliar comes up with this very questionable
proposal that we should put a b per cent. duty upon our Myrobalans. As
those who produce Myrobalans are having.enough difficulty asit is to sell
their Myrobalans, I aek this House not to add to their difficulties by imposing
an extra tax upon them. I am quite sure it will dono good; it may bring
in a little revenue, but very little, but we may kill the trade and we may
drive the home tanners and the people who now buy our Myrobalans to the
numerous other tanning ma.teria.{):and tanning extracts which can be obtained
all the world over. People do not use merely Myrobalans, they use every
kind of tanning material, they use every kind of extract, and why should we
select Myrobalans and say that there should be an export tax upon them ?
I think, Sir, that the proposal is an unsound one. In any case, I would
suggest that, before we pursue a proposal of this kind, we should wait till we
get the report of the Fiscal Commission which will go into the whole of
these export and import taxes.
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8ir Logie Watson: Sir, if I thought for a moment that this proposed
duty of 5 per cent. on Myrobalans would have been in the least likely to
oncourage the tanning industry in India, I should support the Honourable
Mover. I do net think it will have the least effect on the tanning industry
and I also do not think that the 5 per cent. added to the price will have the
least effect on the market at Home. At the present time, as the Honourable
Mr. Innes just mentioned, there are more Myrobalans in India than can be
used in the country or in the tauneries in other parts of the world. Under
ordinary conditions, the ordinary. class of Myrobalans shipped from India is
what is known as No. 1 grade. The Home merchants buy it as a colouring
agent more than a tanning agent, and that being the case, I cannot agree
with the Honourable Mr. Innes that other tanning agents can be substituted
for it; possibly he knows more than I do on that point, but at any rate we
have tried to discover for many years whether that was the case or not.

Mcr. Price referred to Myrobalans as if they were planted like potatoes.
That is not the case. There are large jungles of Myrobalans and a good many
of these jungles are owned by Government ; but that does not help his
argument in any way, and I am simply mentioning it in passing.

I remember when I came to India first we used to buy Myrobalans at
Re 1-4-0 a maund. I have seen them as dear as Rs. 4-12-0 a maund, and
I believe the price to-day, notwithstanding the fact that tanners are not
buying, is Rs. 2-12-0 a maund. So if, in the old days they made a profit on
Re. 1-4-0 they must indeed be making a very high profit to-day and so I have
mo sympathy with the ¢ poor down-trodden people’ KIr. Price referred to. .

Mr. J. F. Bryant: Sir, I should like to point out that in the case of am-
export tax on monopolies, the tax falls on the consumer. If the article is not
& monopoly, the incidence ie largely on the producer.

In this case, Myrobalans are practically a monopoly of India; but we
depend, not on their value as Myrobalans, but upon the value of the tannin
contained in them for tanning purposes. Tannin is found all over the world,
It is not a monopoly of India. g[ence by taxing Myrobalans, you would
virtually be taxing t{e Indian’ Collector of Myrobalans.

Now the difficulty of imposing a tax in this case is that the principle will
apply to all substances other than Myrobalans.

You might as well impose a tax on any article exported from the country,
or all other exports because the same principle will apply.

Now, Sir, T leave it to this House to judge whether it is expedient to tax
exports at a time when we want to establish a favourable trade balance, in
otE:r words, to improve our exchange: My third argument is that Myrobalans
have already been taxed. In the vast majority of cases they are forest
produce, and they are collected in a variety of ways and in most instances in
Government reserved forests. The Minor Forest Produce Contractor has
already paid Government for the right of collecting them, That practically
amounts to a tax, and if you impose another tax you would be taxing him
doubly. I think that is very unfair and I leave it to the House to consider
whether it is just to tax Myrobalans twice over.

Sir Logie Watson: Sir, might I rise to correct one statement made by
the Honourable Member that the value of tanning material is always deter-
mined by the amount of tannin ? That might be said to be the case generally,

1
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Sir Logie Watson. ]
but there are many exceptions. Theze are in India manmnning agents
which contain a large amount of tannin but are worth little use of their
ohjectionable colour,

The Honourable the President: The question iss
‘ That to olause 3, tho following new sub-elauso bo added : _
* In the Third Schedule to the Indian Tariff Act, 1894, after itom No. §, the following

new item be added :
“g§ " Myrobalan (ad valorem) B per cent.’

The motion was negatived.

8ir Frank Carter: Sir, the amendment which stands in my name runs
as follows :

* That to clause 2, the following new sub-clause be added ; namely,

*(8) With effect from the 1st day of April 1821 in the Third Schedule to the Indian
Tariff Act, 1894, item No. 5, relating to Tea be omitted *.’ '

Bir, the export duty on tea was imposed by Sir William Meyer in his
Budget in 1916-17, and he brought forward three reasons why this duty
should be imposed. The first was that Ceylon paid an export duty, the second
was that the tea trade paid no income-tax, and the third was that the tea
trade was prosperous.

At the time of the imposition, strong protests were made by the Indian
Tea Association in Calcutta and London and attention was drawn to the
unsoundness of an export duty on a commodity which is not a monopoly of
the country of production. The Honourable Mr. Innes has told us also
about the unsoundness of export duties, and I am quite sure that he bas put
it far more lucidly than I can. However, the Tea Associations in Calcutta
and Loudon regarded this tea export duty asa burden resulting from the
war, and for that reason they accepted it. I think, however, I can fully show
this House that none of those reasons which induced Sir William Meyer to
put on that export duty in 1916-17 are existent at the present day. The
example of Ceylon no longer holds good because they are trying to do away
with their export duty. As regards the question of income-tax, it is true
that at that time the profits on the man ure of tea were not liable to
income-tax, but by a recent ruling of the High Court this exemption no
longer exists. Whatever may be thought of that ruling or of the conduct
of the Government of Ipdia leading up to it there can no longer be any
reagson for maintaining the export tax. I now come to the third reason
brought forward by Sir William Meyer, the prosperity of the tea indusiry.
And I think that { can prove conclusively to this House that, if for no other
reason, the export duty on tea ought at once to be removed. No one nceds
to be told that the prosperity of the tea industry no longer exists, In fact,
it is common knowledge that the tea industry is on the verge of, I may say,
bankruptey. It is at the present moment in a deplorable state. The position
has been brought about by the entire cessation of the demand from Ruseia
and the accumulated stocks in the London warehouses. The industry is now
struggling not to make a profit, but for its very existence and it is no
exaggeration to say that for, fully three-fourths of the tea now being rold at
the weekly auctions, the prices realired show a loss of pence per pound, When
the export duty was originally imposed in 1916 the average price on the,
Calcutta market was 8 annas per pound for good tea. This average price
bas now fallen to 5 annas and 3 pies per pound and common teas are being
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sold as low as one anna nine pies per pound. This latter figure, I may tell
this House, barely pays for the cost of the box and tramsport. There is
nothing left for the price of the tea. You can easily understand, therefore,
Bir, that this state of things cannot last for long. Gardens already have
been ghut down and more must be shut down. And if this state of affairs
vontinues what is to become of the labour? Tea labour is paid partly on the
basis of work done and this is teduced becauses there is less work to be done,
If the present state of affairs continues, there will be a large amount Og
labour put on the market in Assam, As I said before, I expectit must b

well known to this Assembly that an export duty on an article which is no®
a monopoly of the country of production is unsound. :

The most severe competition that the tea trade'in India experiences is
from Java, and I think I can show to this House by the following figures
that the exports from Java to Australia— Australia’s trade was originally
practically confined to India—have increased owing to this export duty, out
of all bounds. In 1912, the exports from Java to Australia were 5,900,000
lbs. In 1917, the year after the duty was imposed, they were 11,600,000 lbs.
which is double the figure for 1812, 1In 1918, they were 11,400,000 lbs., in
1919, 16,000,000 lbs; in 1920, 20,000,000 lbs; and it is anticipated that in
this year, 1921, the figures will amount to over 21,000,000 lbs. This is a
very serious matter, especially as the tea industry has to face competition not
only from Java, but from other eastern markets such as Japan and China.
It may be thought that I am arguing this only on behalf of the British
gardens. But I am not doing anything of the kind. The tea industry is not
in any way confined to British gardens, and the capital of the tea gardens is
not by any means in the hands of the British. There are many Indian
gardens which at the present time are being ruined, and it is especially to keep
those Indian gardens alive that I ask for this tax to be removed. It is the
Indian gardens which are being hit far more than the British gardens,
because they have not the money behind them to fall back on, now when the
times are so bad. In the present crisis, such a crisis as few industries have
ever undergone, I think, Sir, that the retention of this duty cannot on any
reasonable grounds be justified. ‘ '

Lala Girﬂharilaf Agarwala: Sir, I find from the Tariff Schedule,
ﬁge 9, item 68, that tea is taxed at 11 per cent. Now, if I understand my

onourable and learned friend rightly, he refers to this item when he says
that thid be omitted and that tea be imported free of duty.

Srijut Debi Charan Barua: Sir, I am glad to support the motion of Sir
Frank Carter, and in doing so. I beg to state that the tea industry is now
suffering from one of the worst crises it has ever met with. The tea that was
sold at 8 to 10 annasa lb. fifteen months ago and previously, is now being
eold at 4 to 5 annas, The cost of production itself exceeds 5 annas alb. The
tax was imposed for the first time during the war when the  industry quite
enjoyed a boom. And it was understood iy the people interested in the industry
only as & war measure and no serious objection was taken against it. On
account of the depression in the tea market, some (Fnrdena are already closed,
and many of them are on the point of being closed down. Tea is one of the
staple industries of India. The commodity is one of the chief items of
export and helps the exchange system favourably to the Indian people. The
industry apart from giving employment to a large number of the population,
indirectly pays to Government large sums of money in the shape of import
duties on costly machineries, land revenue, income-tax, etc. By ils coaching
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traffic it contributes a good deal fo the upkeep of several railways on the
frontier which cannot but be regarded as strategic. For these reasons erpecially
it is quite in the fitness of things that item No. 5 relating to tea in the Third
Schedule to the Indian Tariff Act, 189+, be omitted. It should be noted at
the same time that the continuance of the export duty will mainly affect the
coolie and the Indian proprietors of tea gardens. The coolie will be affected
inasmuch as the garden owners are finding it difficult to spare laboar for extra
works which the cooliesare anxious and intevested to have, because, ax 1 said
yesterday in another connection, he can finish his daily task of work in the course
of six hours. The Indian owners of gardens will suffer as most of them lack
.reserve funds, while the European owned estates m+y stand the shock to some
extent as their concerns consist mainly of joint stock companies with substantial
reserve fands. It should also be borne in mind, as 1 L:ve already said, that
as the tea industry pays the Government in the shape of land revenue, the
Government should not expect a contribution in the shape of export daty.

With these few remarks, 1 beg to support the motion of Sir Frank Carter.

Mr. Zahir-ud-Din Ahmed : I am in favour of this motion. Export duty
on tea means tax on coolies’ wages pure and simple. I know Government
wants money. That is no reason that it should tax an industry which is
g-mng' through such a bad time. Government needs money. So do I.

hat is no reason why I should pick the pocket of the first man I come across.
In my;df)pi.nion this is the time when the export duty on tea should be
remov

Mr. C. A. Innes: Sir, the position of Government in regard to Sir Frank
Carter’s proposal is that they are prepared to leave the decision in this matter
entirely to the House. 1 will endeavour merely to state the facts as Govern-
ment see them, and then we shall leave the House to decide. As a matter of
fact, I have very little quarrel with Sir Frank Carter's account of the tea
industry and of ite present condition. The only suggestion 1 have to make is
that it is very doubtful whether the export duty on tea has led to the increase
in exports from Java to Australia. I think it is pretty nearly certain that
the increase in exports from Java to Australis is due to the fact that the
United Kingdom gives a preference of 24. per 1 to the Empire teas.

Therefore Indian tea has a preference of 2d. per pound against Java tea
and Java tea has now sought new outlets in Australin where the same disability
does not exist, since, India at present does not get the benefit of the Empire
tariff in Australia. Now, Sir, there is no gettin%ﬂduway from the fact that
the tea industry at the present time is in a very way. But it should be
clearly understood, I think, that this export duty on tea has had nothing to do
with the present condition of the industry. Itis not the cause of the
present depression. The cause of the present depression is known to
everybody. In the first place, the high exchange 1in the latter half of
the last year was a blow to the tea industry, which received the
blow with double effect. For many years' past too, production among the
tea gardens has been increasing. The area has increased and the production
bas increased. The average production per mature acre has risen from 392
pounds in 1898 to 609 pounds in 1018. On the other hand, with the collapse
of the Russian market the ontlet for tea had diminished. Now the tea indus-
try did not realise what its position was going to be at the end of the war.

I
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During the war, there was an enormous demand for tea for army purposes,
and it was not realised either by Government or by the tea industry or by any-
body else that as soon as the war ended the outiets for consumption of tea
outside India wonld decrease. The main cause of that js the fact that Bussia
which used to take 50 million pounds of Indian tea is now out of the market.
Secondly, the tea estates went on producing tea and went on shipping tea
home to England, with the result that in November last no less than 220
million pounds of tea were in stock inthe United Kingdom against a normal
stock of about 100 million pounds. The result of this is of course that there
has been a dirastrous slump in prices. The slump has made itself felt most in
respect of common teas and low grade teas. High grade teas still fetch high
prices, but the low grade tens, which constitute the bulk of the teas produced,
are doubtless selling at very low prices, and I think it is quite correct to say that
the prices obtaining for these low grade teas are less than the cost of producing,
that is to say, the planters are losing on every pound of tea. But, Sir, the
export duty has had nothing to do with this. The sole causes are the increased
roduction and the loss of markets, Production has outrun consumption. But
do not admit that we actually put on this duty as a war duty. The Indian
Tea Association pressed that we should give, that Sir William Meyer should
give, them an assurance that the duty should be put on specifically for the
riod of the war. But Sir William iieyer. being a very cautious gentleman,
eclined to give any pledge to that eflect, and we cannot be accused of a breach
of faith if we do keep on this tea duty. The sole justification, for taking off
the tea duty now, is that the industry for the moment isin a depressed condition
and this tea duty, though it has not {een the cause of the depression, undouht-
edly ir contributing to the depression now and that is the reason why the duty
should be taken og All these facts have been placed before the Government
of India, but there is another big industry which is also in & state of
depression, namely, the hides and skins industry. We are going to bave
later on a proposal to take off the export duty on hides and skins. Now,
if we take off these two export duties, we lose revenue next year to the
amount of a crore and a half ; we are budgetting for a crore and a half of
revenue from these two industries, and so, when we had to come before this
Assembly with a deficit of 18 crores, the Government of India decided that
they would not of their own motion take off these two duties and add to the
deficit, because we should then have come before you with a deficit of 194
<rores instead of 18 crores. That is the position. { have tried to explain it
as fairly as I can. We admit that the tea industry is in a bad way at present.
We admit that this export duty on tea is adding to the loss whin{ is already
being experienced by the teaplanters in respect of low grade or common teas.
But what this House has got to realise is that, if we take off this export duty,
it is going to cost us 50 lakhs of rupees, and it is for the House to devide
whether they will take off this export duty and find us 50 lakhs from some
-other sourcy.

I have tried to explain the matter as fairly as I can,

Mr. A. D. Pickford : Sir, I have to admit, speaking generally, that Mr.
Innes has put the case very fairly before the House. I only want to comment
-on one or two points.

. As regards the question of the exports from Java to Australia, I cannot
Tlite understand, I must say, the theory that this is due to the two pence
[mperial preference which Indian tes exported to the United Kingdom enjoys.
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I understand it, if there were a market in the United Kingdom and if,
therefore, the Indian tea industry were sending its tea to the United Kingdom
in preference to sending the tea to Austrulia. That is not the case at all.
If we were able to avoid it, we would not send a pound of tea to England at
the moment because we cannot sell what is there. I think it is a mere
presumption to say that, because there is this two pence Imperial preference in
the United Kingdom, and because the exports from Java to Australia have
gone up, that, therefore, the two things are connected. As a matter of facty it
1s true to say that Indian tea has endevoured to compete with Java tea in
Australia and it has not, in peint of fact, succeeded.

Then, the tea industry will admit at once that it would be absurd to sa;
that its present condition is due to the export duty; but I ventare to thin
that it is more than a mere contributory canse of the present depression. At
the time when this export duty was put on and when the tea industry was
prosperous, we were warned by tea brokers and tea shippers that this export
tax put us at a definite disadvantage in the appearance and attractiveness of
our export invoices as contrasted with other countries. So that, at all events,
while it is impossible to prove that the export tax at that time did injure the tea
industry to any very special extent except in so far as export taxes always do,
it is fair to tell the House that, in the opinion of the experts, it was a definite
disadvantage to this great Indian industry as compared with other countries
like China, Japan, Java and other places which sre now producing tea.

With regard to the increase in production, that ix undoubtedly one of the
contributory causes, and, lest anyhogy should think that this wasa mecre rushing
out of extra cultivation in order to take advantage of high prices for tea,
I should like to explain for the inform .tion of members of the House that
that extra production per acre is due to intensive cultivation which has been
made possible by the work of the Research Department of the Indian tea
industry. and to snggest'to the members of the House that it is sn extra-
ordinarily hard thing that the enterprise of the tea industry in this particular
matter—an enterprise in which, as my Honourable friend Mr. Barua has
explained to you, Indians are most especinlly interested—it is, us I said, a very
hard thing that we should suffer from the results of enterprise which, under
ordinary circumst 'nces, would bave brought a substantial and very justifisble
reward to the industry. I feel sure that the House will consider that it is a
legitimate thing to remove this tax. And with regard to what Mr. Innes has
said a8 to the loss of revenue, it myst be remembered that the Budget position
has been improved to the extent of one crore by the transfer of one crore from
Revenue expenditure to Capital expenditure under the head of Posts and
Telegraphs. I notice Mr. Joshi smiling. I +fh not at the moment referring to
the incre se which we have this afternoon put on the postage on lutters, I
commend this subject to the sympathetic consideration of the House,

Mr. T. V. Seshagiri Ayyar : 8ir, having regard to the attitude taken up
by the Government, T think it is desirable that I should warn the House against
t{e impression which will be created throughout the country if this motion is
accepted. At a time of financial stringency we are asked to remove a tax which
haa been in force for a number of years. Sir, the figures given us in the ex-
planatary memorandum are these : In the year 1817-18 tea brought to the
Government Rs. 48,883,261 ; in 1918-10, Re. 43.85,778, the next year
Rs. 54,50,724 ; the year after Rs, 41 lakhs odd, and in the coming year the

{
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Government is budgetting for about 50 lakhs. At a time when the country
is asked to undergo a fresh duty upon matches and umbrellas, we are asked
to remove a tax which has been bringing to the Exchequer something like
60 lakhs, If we allow this thing to be done, what will be said outside is this—
Because in this House there are powerful exponents of a particular industry
they have been able to carry the Efouue with them and that they have ignored
the wishes of the people and have not consulted their interests. I think, Sir,
it would be disastrous if such a feeling should prevail, and I hope thatin the
interests of justice this motion will not be pressed to a division.

Sir, as has been pointed out by Mr. Innes, if this tax is to be taken away,
we might very well be asked that the tax on hides, which is likely to bring in
one crore, be removed. Mr. Rangachariar might come forward with a motion
that land revenue is very high and agriculture has suffered a great deal, and
that land revenue should be reduced. Having regard to the fact that we are
dealing witha period when we cannot afford to lose anything we have already
got, it would bea very bad precedent that we should be asked to giveup 50
lakbs because the tea industry wants it. As was pointed out by Mr. Innes,
the present position of the tea industry is in no way due to the tax that is
levied. Itis due to other causes, and, in these circumstances, there is absolutely
no reason why we should be asked to take off that tax.

Munshi Mahadeo Prasad : Sir, at a time when we have passed the Indian.
Tea Cess Act, the application of which is asked not to be brought into force,
at a time, Sir, when we are arithmetically calculating every pice of the budget
figures, 1 do not think this will be the proper time to relax the export duty
on tea, especially, Sir, when it was due to the eagerness of the tea-planters
that they ie:ought more land under the cultivation of tea, Sir, teais nota
necessity of life, especially to Indians, as food-stuffs are, and I submit that at this
juncture it will not be proper for this House to remit the export duty on tea..

ith these few remarks I beg to oppose the motion .o

Mr. N. M. Joshi : Sir, the tea industry seems to bea very privileged
industry. We were told that its transactions are free from income-tax. Sir,
everybody here perhaps knows also that it secures its labour by legislation
which puts the ur at the most disadvantageous position. It makes the
labourer practically a slave. It has been getting that labofir in that way for
a number of years, and it is still getting labour by special legislation. .

The Honourable the President : Order, order. If T allow the Honourable
Member to open up that controversy, I shall have to allow other people to.
answer it. It is getting too late for any latitude of that kind.

Mr. N. M. Joshi : My only intention was tosay that thetea industry is
being given a privilege by Government, and theréfore Government is fully at
liberty to tax that industry for the sake of the revenue of the country, and if
the industry does not pay its labour sufficiently to attract it by ordinary means,
then certainly there is nothing wrong if the tea industry does not prosper in
this country.

Mr. R. A. Spence: Mr. Precident, I am not interested in the tea industry
as I come from Bombay. But with regard to what has fallen from Mr.
Seshagiri Ayyar I think 1t is only fair to remind Honourable Members that,.
although if youn take off thie export duty, you have got to find the money.
there are other motions eoming before the House which will have the effect, -

\
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if passed, of inoreasing the revenues of this country, perbaps in a fairer way

to the people of this country, than by taxing one of the principal industries of
the country.

Mr. Eardloy Norton: Sir, the action and the attitude of the Government
in its declaration of neutrality on this motion throws upon the private members
the unpleasant onus of supporting the taxation which it is sought to omit. The
Government thereby escapes alverse eriticism and odium outside and inside
this House. It shifts the burden from its own shoulders on to ours and forces

us to face a responsibility which the Government ought itself to face and
enforce,

Government ought in fairness to tell us whether if this motion is carried
and they lose about 50 lakhs of rupees, they have any suggestion to make as
to how and whence we are to replace this prospective loss. We have to
-consider this aspect of the case and its influence upon the present discussion ;
and although we in this quarter are, I am sure, as sympathetic as any other
member of this House elsewhere with regard to the unfortunate position in
which the tea planters of India find themselves, still we bave to produce the
‘money for the budget which we have already passed ; and if we proceed, as we

- have been proceeding to-day, making large remissions, first of 75 lakhs
with regard to posts, and now, as contretngi:ted, surrender another Rs. 50
lakhs, and next with Mr. Pickford waiting in reserve to make a further
<indent upon the charity of this House, it seems to me that the main souroe
-of revenue left to the Government will be a further increase in the income-tax.

That is a possibility which I contemplate with trepidation and horror.
"Therefore, I fear, we must shotlder the very unpleasant responsibility of voting

inst this and kindred motions. I think it is fair to ask Government
whether if we lose this revenue what substitutes they can offer whence to
replace the loss.

Mr. Harchandrai Vishindas : Sir, the only argument which has been
advanced for removing this taxation on tea is that there is a slump
in the industry, but I think that argument is not of any avail in respect of
taxation on other articles. For iustance, there is & slump in the piece-goods
trade, but I do not think that piece-goods merchants are going to use that
argument and ask Government to remove the taxation on piece-goods. I
thmnk, Sir, although Munshi Mahadev Pershad’s remark cruated a laugh
among the gentlemen .who have spoken in favour of the amendment, he was
quite right in saying that tea is a luxury, and that being the case, the fact
that there is a slump in the tea industry should not stand in the way of
raising & revenue from it.

Mr. B. Venkatapatiraju: Sir, I would appeal to Sir Frank Carter
to save the Government from the awkward situation in which they have
been.placed on this Resolation After all, what is the tax they have to pay?
They are paying, I think, only Rs. 1-8-0 on 100 Tos. Well, have they escaped
paying, taxes in England® They cannot appeal to the British Government
to save them and to allow this tea to be imﬁorted without payment of any
tax. Perbaps, they have to pay there much more than the petty sum
which is paid in India. They are growing and selling tea to the extent of
Rs. 18 or 19 crores according to the 1918-1910 figures, and they have to
pay here not less than Rs. 50 lakhs in the way of taxes, Then when they

t
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make 18 crores of rupees on tea, they bave to pay Rs. 50 lakhs, but when
they sell in England they have to pay double or three times or more b
way of taxes. They cannot ask for any exemption there. I do not thin
the British Parliament would be so solicitous as to exclude any article from
taxation. Can we reaconably ask for any exemption when taxation is imposed
on various articles which will immediately affect the poor ? I hope my
Honourable friend will not ptess this Resolution when we are hard up for money,
After all, only a few tea planters will be affected by this, and they are-
making about 18 crores, if not more, and they are not poor. They also
can contribute along with others. On account of fumine, and failure of
harvest when thousands of people are suffering in India, I think they should
help the poor people of India by contributing their quota of public expen-
ditare. I would, therefore, appeal to Sir Frank Carter not to press this Resolu-
tion.

Lala Girdharilal Agarwala: Sir, I move, that the question be now:
put. d

The Honmourable Mr. W, M. Hailey: Mr. Eardley Norton has
suggested that we should relieve the House from the odium which we have
sttempted to plawe on it by the statement (made by Mr. Innes) that
Goverument would leave the decision to the House. I cannot accept the-
imputation that we have endeavoured to place the House in an invidious
position by putting on it the burden of the decirion. Is there any question
now in which we do not put the choice to the House? There was a time
when we commanded a8 majority, and we could control its decisions. In those
circumstances Government was sometimes wont to stand aside and say,
‘we would like non-official opinion to' decide this case’. But we do not
now command & majority in the House. Looking round the benches, I notice
that even such few official members as we possess, seem to depart on their
various lawful vocations in other directions, I cannot, therefore, accept the
suggestion, Sir, that we have acted in any way unfairly in putting the-
position a8 Mr. Innes has placed it before the House. He bas admitted
the depression in the tea trade, and that is a fact beyond any question
whatever. He has suggested that depression in itself is not due to our
exporl duty ; but has asked the House to decide whether the circumstances.
requive that the export duty should be abandoned. He has stated to the Houre-
that if the gxport tax were removed, it would cost us Re. 50 lakhs. He has
placed all those factors before the House and he has asked for the decision of
the House on the subject. Where is the unfairness of such a proceeding ?

On the other band, Mr, Fardley Norton has asked me a question which.
it is my duty to answer. He has asked me whether, should this tax and its
source of revenue be removed, we have any proposal for rephcing it. Sir,.
this and the following amendment, if carried, would coxt us & sum which we
estimate at Re. 1} crores. I think {hat some of my friends just now were
sceptical as to the suggestion that it would bring us in ro much. If we are
wrong in that suppomtion, we shall subsequently regret it; but for the
present that is the amount that we have placed in our budget. We can put
forward no suggestion for replacing the rum thus lost unless we increase
the Income-tux or unless we increace the Customs duty, because I place out
of court any suggertion such 8s a further charge on salt or an increase in the
surtux on freight. ‘lhose are the facts. I :
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Rao Bahadur T. Rangachariar: May I ask, Bir, if Ceylon has'
removed the export duty on tes which it imposed along with India ?

The Honourable Mr. W. M. Hailey: It has not yet been removed.
Sir Frank Carter rose to speak.

E‘ho Honourable the President : The Honourable Member has already
8p0 en.
Sir Frank Carter : I moved the amendment, Sir.

The Honourable the President : I do.not find anything in the Standing
Onrders which gives the Mover of an amendment the right to reply.

The question is:
*That to clause 2, the following pew sub-clause be added, namely :

*(3) With effect from the lst day of April, 1981, in the Third &chedule to the
Indian Tariff Act, 1804, item No. 5, relating to Tea be omitted'.’

The motion was negatived.

Mr. A. D, Pickford : Sir, I may say that in view of what has just occur-
ved I rise with some trepidation to propose the next amendment. It is |

* That to clause 2, the following new sub-cisuse be added :

(8) With effect from!the 1st day of April, 1921, in the Third Bchedule to the Indian
Tariff Act, 1894, the third entr'v relating to ‘ Raw,Hides and Bkins ' shall be
omitted and entries 4 and 6 shall be re-numbered 3 and 4, respectively.’

I might have been tempted, Sir, in view of the opinion of the House as
expressed on the amendment which was moved by Sir Frank Carter, not to
have pressed this suggestion upon the House. But, as a matter of fact, the
case on its merits has all the strength, admitted strength may I say, of the case
that was put for tea ; but it has additional mrrits of its own. I am taking it
for granted that the House generally do admit the merits of the teacase. 1
mention the tea case because it is largely bound up with this. One member,
it is true, ventured to suggest that while the tea industry was not as rich as it
used to be,—it was not poor—I do not think he would have pressed- that
argument. I sec the eye of the Honourable the President on mé, and I will

herefore get straight to the wubject of this particular amendment.

As I have said, the arguments in support of the abolition of the export tax
on tea apply equally, and as strongly, to the removal of the export tax on Hides.
But there 15 a very strong additional reason, namely, that the hide tax
was imposed with the support of the leather industry in India for a definite
purpose, entirely unconnected with any addition to revenue—and I am quite
sure that when the Government member gets up he will admit this—that it was
put on for a certain definite purpose entirely unconnected with revenue. I
repeat that hecause it is the point of chief importance in the case which I am
placing before the House. The special purpose was to protect Indian tanneries
established during the war, and, incidentally, to ensure that such Indian hides
and skins as the Tanneries in India conld not deal with should be tanned, as far
as possible, within the Empire, a purpose, you will observe, entirely uncon-
nected with revenue. The firat object was intended to be secured by the export
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tax, and the second object by the rebate of 10 per cent, on hides and skins
‘tanned in countries within the Empire.

Since the tax was admittedly not a revenue tax, there should be only one
wonsideration in the minds of members of this House. Haa it, or has it
not achieved the object in view? There can be but one answer —it has not,
Then 1 do contend very strongly that the House is not justified in retaining
mow for revenue purposes a tax which was imposed for quite other reasons.
As I have mid, the only consideration that should weigh with the members of
this House is—has the tax fultilled the purpose for which it was imposed or
has itnot? There can only be one anawer. bVith the exception of one or two
individuals whom I am compelled to call misguided, the views of all con-
nected with this article of manufacture and export are agreed on that point.

It is not suggested, any more than in the case of the tea industry, that
the condition of the industry has heen brought about by this duty, but it is
an important contributory cause and may easily turn——indeed in many cases it
has turned —embarrassment into definite failure.

Now & word or two abont the hide industry. I do not propose to go into
any great detail althongh the figures that can be adduced in support of
this amendment are very eloquent. I am not, I say, going in great detmil
into the condition of the industry, but I wish, however, to point out that the
Indian hide industry has to compete with a very large number of other
<countries of which only one—the Argentine—has had an export duty. now
either removed or about to be removed, and the Indian exporter is in conse-
quence at a notable disadvantage in the field of competition. This is frea.tl
aggravated by the fact that the inferior grades—on which, for reasons I shz.ﬁ
mention in & moment, the tax bears especially heavy-—are not greatly wanted
by British tanners, and the rebate is tharefore of no assistance to the trade in
those qualities. .

The reason why the duty has borne with extra weight on the inferior
grades is this. The tax is calculated, as I have no doubt many of you
know, on prices fixed periodically for the purpose of calculating the amourt
of duty payable. That is common to many other articles of export. The
tariff rate stood so far nbove actual market prices that instead of paying 15 per
cent. daty, the lower grades were paying anything from 30 to 30 per cent,
and low grade goat skins in some cases as much as- 150 per cent. It must
be remembered that the bulk of Indian hides are of the lower grades, and
that is why I lay special empbasis on this point. The position is especially
injurious, it is noted, to the Indian cattle owner, whose interests this House
will be especially expected—as 1 am sure they will admit,—to protect.

I will now recapitulate. The tax was admittedly not a revenue tax. The
purposes for which it wasimposed have not been achieved. All, or practically
all, engaged in the hides and skins industry and exports desire its abolition,
The tax has assisted in the ruin of many already and it will assist iu ruining
more. The tax injures the Indian cattle owner. Surely that is a long con-
.demnatory list of this peculiarly unsound tax ?

On the general question of export taxes we have heard Mr. Innes and we
have heard others. I da.pnot know whether the non-coramercial members
of this House realise what a fatal policy it is for any country to begin to raise
its money by this hopelessly econom ically unsound device—I can call it nothing
«lse —of imposing taxes on exports. They may produce a certain amount of
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money for & certain time ; it is perfectly certain they will, at the same time,
produce a condition of things unfavourable to the trade of the country. We

now what the special economic problem of India at present is. ﬂ is to
get the balance of trade right in order that the position of exchange and
therefore the position of India may be improved. Are we, under these con-
ditions, to retain a tax which everybody, believe, will admit is economicall
unsound, which this House is not justitied in retaining for p for whic
it was never impossd, which has not fulfiled the purposes for which it was.
imposed and which those conoerned in the industry iteelf are anxious should
be removed. I submit, Sir, that the case for abolition is overwhelmiag and
I feel sure that the arguments I have adduced will commend themselves as
strongly to the members of this House as they have to those immediately
connected with the hide business. I therefore ask that this amendment be
accepted by the House. '

Sir Logie Watson: Sir, I am extremely sorry and dissppointed that m
Honourable friend Mr. Pickford should have brought this amendment forward.
1 bave listened to a very eloquent speech, but it is one that has impressed me-
very little. _ -

1 feel that the Honourable Member has not given much thought to this
matter and has dealt with it as if it had merely been passed on to him by a
friend, and not as if he were intimately acquainted with the subject himself.
It is over 25 years ago, Sir, since I urged upon Government the mtroduction
of an export tax on hides and skins. I repeated my representations year
after year. In those days, Sir, Government was not so well run as it is to-day,
and T was not listened to. During the war, however, there were certain
changes made and a Munitions Board was started. And I am glad to say
that my friend the Honourable Sir Thomas Holland saw the object of what
1 had been urging for years. Sir, if this tax which is now obtaining had
been introduced at the time I recommended it, we should not have had &
deficit to face to-day, because, if the revenue from the tax had been put into
a sinking fund, it would have amounted in my opinion to over 4 millions
sterling per annum, and we should have been payiog our taxes from the
interest. Now, Sir, the object of introducing this tax was to encourage and
develop the tanning industry in India. It is true that it bas not accomplished
this; but this is due greatly to the world’sslump in hidesand lcather. Another
point, Sir, that influenced me all along in this matter is this, England is the
only free market for tanned leather. We are debarred from sending an ounce
of leather even to our own Colonies, to America, Germany, France and ltaly,
in consequence of their extremely heavy import duties. They do not want
oor manufactured articles. What they want from us is our raw material. Sir,
at one time America was taking from us about one million goatskins per
month. They were going into the country free. She manufacturel these:
into chrome leather anﬁ sent them back to India again in a tanned
state and frequently in the form of boots. She swamped the English
markets with boots and ruined the home manufactures. That was the kind
of thing we had to f.ce, and why phould we seek to drop a duty that was
brought into operation in order to get us a little of our own back,
The Honourable Mr. Pickford asks me, did it do it ? No, Sir..
1t has not done it. It would have done t deal to help us if conditions
had been normal, and it will sccomplish & great deal more if Government

‘



THE INDIAY FINANCE BILL. 1819

will take into consideration what I urged upon them many years ago, namely, to
make the duty into Germany, France, Itn];? and other countries commensurate
with the duty which they impose upon our manufactured articles. When
that is done, India will be in a position to supply the world with tanned
leather. Sir, Mr, Pickford has pointed out that in putting this duty on our
raw hides, we have to compete with other countries. Sir, having been in
the leather trade for only 32 years, I do not know what other countries he
refers to. I should like to know if he will be good enough to tell me. I do
not know of any country, Sir, ucing buffaloes in the numbers in which
they are produced in India. e find a few stray ones in Egypt and occasion-
ally around Constantinople and Smyrna. But I have never seen them in
numbers in any other part of the world, and I say, therefore, that India bas
s monopoly of buffaloes, and as a monopoly we ought to protect it to our
own advantage. I am not aware, Sir, that any other country in the world
produces cow hides of the qualities and kinds that India produces. But I .
am subject to correction. Sir, I am intimately acquainted with China
hides. China does not produce the same class of cow hides as India does.

The China cow hide is as heavy, generally speaking, as our average
buffalo hide. China hides are used for the soles of boots. Indian caw hides
are used for the uppers of boots. That is the difference, Mr. Price, between
an average China hide and an average Indian cow hide. I do not think it is
necessary for me to say any more except this much, that 90 per cent. of our
raw goat skins went to America during pre-war days, while our tanned leather
was prevented from going into the country. Over 90 per cent. of our cow hides
went to Germany for distribution on the Continent. A very small ntage
went to England. There were two reasons for this. England had no outlet
for tanned leather for the same reasons that we have been suffering from,
and in the second place, she had no use for our low grade hides. These went
to Germany which turned many of them into boots for our enemies during
the war, and frequently in pre-war days returned after tanning a large

rcentage of them to London at twice the price she paid for them in India.

t was to put a stop to this kind of thing if possible, that Government agreed

to introduce this tax on the export of hides, and I am quite sure that the
feeling of the members at this meeting is that it shall remain on.

Mr. E. L. Price : I have listended with great interest to Sir Logie
Watson’s speech. I think it is admirable. I agree, with almost every word
he says, but the unfortunate thing is that he has not addressed himself to this
particular export duty at all. He has addressed himself to an entirely different
question, a question on which, in the aspect he puts it, I should be rather
inclined to agree with him. But 1 in supporting Mr. Pickford am not
opposing Sir?ogie Watson in his main contentions. What I am opposing is a
very different thing, the Preferential Hide Export Bill of September 1919,
which I put to Sir Thomas Holland, has failed miserably in operation owing
wfcer:sgn integral features of that Bill, which Sir Logie Watson has not even
referred to.

I am not discussing with Sir Logie Watson or this House any general
question ; T am rather pointing out the defects of this particular Bill. First
of all, I may say that this preference is not palatable to Great Britain,—I will
explain that in & moment,—~and as to the competition with China hides,—well,
of course, when two of a trade cannot agree it is very difficult,—but T assure Sir
Logie Watson that I have handled Kasur-Mandi hides, a place which produces

1
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- ‘some of the heaviest hides in the Punjab, hides of much the same quality as
- the China hides, hides that will turn out an average of 30 lbs. per piece. There
is an element of competition between India and other countries to secure & vent
for our output. Now, Sir, as I am intimately connected with this business,
and I really know the article—~I do not know tanning, but I can really handle
the raw article itself and I was on a sub-committee of the Karachi Chamber of
" Commerce last July when a number of questions were put before us, matters
referred by other Chambers and so on. We went into the thing with some
care, and I should like to give the House a gist of thti;:sort that we put up to

-

the Chamber, which the Chamber examined and acce and fo ded to the
Government of India. It is dated 6th July 1020. First of all, this report
examined the reasons put forward by the Honourable Member in the Imperial
Legislative Council in 1919 in explaining the object of the Bill and so }):rth,
and it said that the object of the Bill was to protect the Indian tanneries started
daring the warand for such hides and skins as they do not require to be
~~t#inned as far as possible within the Empire. Sir Logie Watson has built up &
magnificent Indian business in Cawnpore. All credit and honour to him. He
. did it without. any preferential duty. He built up his business as he told us
himsg}f 25 years before he could persuade a member of Government to take
up the question for him, and the point was that when this Bill was started it
was to protect the Indian tanneries started during the war, not Sir Logie
‘Watson at all. There is a laconic remark here that the Indian tanneries do
not seem to have benefited as expected! As a matter of fact what happened
wae this. Bir, under the influence of this supposed protection the tanneries
. all went ahead and slightly over-produced ans I am afraid the quality
fell off. I am not of course referring to the Cawnpore tannery. As a
.- consequence they were hit very badly in a falling market with inferior goods.

To continue :

« A preference of 10 per cent. so far from helping Empire trade has proved s hindrance.
The British trade is y entrepdt. The merchants concerned buy frecly Plate, China
Afrioan and other sorts and can resell and reship them freely to the best buying markets and
only in the case of Indian sorts sre they under customs liability. This causes them to ﬂn
an actual preference to free, that is, to Non-Indian sorts, so far therefore from the so-called
Proference baving helped Empire trade, it stands in the way.'

. Now, Sir, I must diverge from the Karachi Chamber Report on this point
to tell the House what happened. Government in the case of goods being
shipped to a port within the Empire collected a b per cent. duty and took =

“ bond for 10 per cent. That 10 per cent. bond is supposed to be liquidated
within six months in either one of two ways. It can either be liquidated by
cash payment for its face amount or it can be lilnidated and cancelldd by the

roduction of a certificate in due form when the goods are tanned within the
mpire.. Now what happened was this, Sir, In respect of the goods shisped
from India since September 1920, the Government of-India found the trade in
a great mess. I may tell the House that I am not involved becaase I find, I
rticularly looked it up, that all I owe is only Rs. 300. But I do not know
E}w mncﬂ' is the amount which the whole trade owes to Government on those

.bonds, but it is very certain that Government cannot be paid, and Government
“has in fact extendz the time for payment from six months to two years,
Does that seem a very useful sort of way of conducting Jour business?  You
make an arrangement that turns out so impossible that you finally have to
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“extend the time for two years! To go back to the report of the Karachi

Chamber :

*The duty has fallen upon the producer, that is the ‘cultivator and the herdsman, and the
confusion caused by the axport duty has probably cost them far more than the Customs have
collected. The Honourable Member also laid great stress on the world demand for Indian
hides and skins. Thesc observations were of coursc based on pre-war conditions and_ we
have to put forward the following points.’

Now jah:utta. is some thousands of miles away from Karachi. We handle
an entively different sort of hides and skins, but there are many points of
ras:lnl:blance in our experiences. These facts are not produced in collaboration
ut all :

. “The world demand is only for the highest es, which in Indis form a small

- portion of the wholo. The lower grades are and always have been difficult to sell. o
demand for Indian hides and skins is affected by several changes resulting from the was,
namely the uso of wubatitutes for leather, the diminished purchasing power not only of.
encmy but of allied countries as shown by their exchanges and the unwillingness of the
English tanners to handle the average hide and skin. Thognglilh tanners consider oaly
the highest grades of Indian worts ave worth the present high cost of labour’

The Honourable Member in introducing the Bill also observed :
‘Itis common knowledge that bofore the Indian hides trade was monopolised by’ the

_ Germans’.

That was true only of 'Calcutta ; it was utterly untrue of the Karaohi
trade, and it is impossible that the Germans should rdcover their monopaly
at Calentta as they have lost their shipping. The Germans had no monopoly

v

of the skins trade anywhere.

ThLe Chamber Report goes on to say :

* We have al mentioned in certain paragraphs the difficulty there is in marketing
the lower grades. Yot under the systemn adopted those goods have to pay the same expott
duty as the higher grades, thus adding to the nstural difficulties of the case. . .

The colleotion of duty is a cumbersome affair involving much extra clerical labour, and is
a genuine obstacle to business when prompt and immediate shipment is required, the bonds
required for shipment to British ports ave even more troublpsome. '
The idea of the duty ns per (1) is to protect Indian industry. Great labour is expended
“on the fleshing, utreuiing and preparation of ‘framed’ hides. The emsential difference
between an ordi and & framed hide lies in this labour. The higher export duty on the
' “framed ' ia therefore a tax on the lsbour expended. It is in fact a higher tax on a partly
manufactured artiole, But if an export duty 1e leviable, wo admit  highop schedule value
for framed hides is unavoidable. '

India has no monopoly in the supply of goat and sheep skins. Under the duty it ia an
undoubted fact that she in finding the greatest diffioulty to market her surplus production.

The bazar price for hides and skins necessarily has to cover the cost of their collestion
and tranaport. At the present prices ruling for the lower grades of hides and skins, there
is mo In;se?tivo for the country folk to colloot and market thess. Thoe rosult is a distinet
economio loss. '

If the objeot of tho export duty is to support Indian tanneries, it oan\o:;l be by reduoin
to them the gont of their rI:w mst_{ril:l.' SUPP d . d §
And there that Report seems to stop, though to the best of my recollection
the original had :
Tt would only be reducing to them the cost of their ‘raw material at the expense of the
producer.’ C
192



1322 LEGISLATIVE ASSEMBLY. (18tH Marcu 1021,

Mr. E. L. Price.]

.that, of course, has been substantially admitted already, Sir, by
Mr. Innes. 8o I do ask the House to remember that this amendment is not
against any form of protection. The Hounse is undoubtedly protectionist, I
think. It amazed me, therefore, that they willingly taxed an Indian industry
just now like the tea industry. It will amaze me more, therefore, if they
want to go on and tax an Indian industry like this. But I want to appeal to
another point, Sir, that I mentioned in my epeech on the 8th of this month,
that I do not think anybody quite took wp. When Government jpterfere in
this extraordinary way with an established business, they in fact atfack a busi-
ness that was the monopoly of the Muhammadans as fur as the Punjab and Sind
are concerned. I know many of these men, in the trade for many years, and
the Muhammadans of the Punjab and Sind are not great adepts at businese.
This wae one business that the Hindus left wholly to them, as you will under-
stand. The interference with that trade has come very hard indeed on these men,
and, I understand, that there are some other points more intimately connected
with the drawback to these people that Mr. Chandhuri Shahab-ud-Din wishes to-
explain as he knows them better than I do. I may say also that, as far as I
remember, there are four European firms in Karachi connected with this trade
snd all the firms in Amritsar, Labore, Multan, Sukkur, Hyderabad und in
Karachi are of course Muhammadan Indian firme.

This is not & EuroeImn question or anything of the sort. This is, if any-
thing—if it is confined to any particular section of the community,—it is

a Muohammadan question, for 1t is undonbtedly their trade in my part of the
country.

Mr. C. A. Innes: Sir, the hour is late and I do not ‘propose to detain
the House very long. My position is very much the same as it was in
of the export dntg' on tea. I should, in the first place, like to
remind the House that when we introduced this export duty on hides and
s}l:im last year we did it with the trade behind us—in fact, at the instance of
t e hm - . - -

Mr. E. L. Price : What trade, Sir?

Mr.C. A. Innes: The Hides and Skins Shippers Association, as the
Association was then constituted, was in favour of an export duty
on hides. The Southern India Skin and Hide Merchants Association
was strongly in favour of an export duty of 20 per cent. ad vslorem, and
we hal the Bengal Chamber of Commerce behind us. When we introduced
the Bill into the Indian Legislative Council, it was welcomed on all sides.
I am free to admit, Sir, that when we introduced that Bill, we were probabl
» little too optimistic, but everybody else was too optimisticc. We all
thought that the War would be followed by a trade boom which would last
at least for five years. We thought there would be a tremendous demand and
great competition for our raw materials. We thonght we should be able to
dictate the terms on which that raw material shounld leave the country, and
we put on this export duty, as Mr. Pickford said, not as a revenue producing
measure, but partly for the purpose of fostering the tanning industry in this
country and partly for keeping a key industry within the Empire. Now,
Bir, whatever the merits or the demerits of export taxes may be, they at any
rate have this disadvantage. If when you bave an export duty upon a trade
or an industry that industry drifts into a period of depression and stagnation,

li
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then Government is at once attacked for having put on an export duty. The
export duty is accused of being the cause of all the troubles under which the -
trade is labouring. Now, Sir, in this.particular case, as Mr. Pickford
admitted, nobody is able to say or indeed has said that our export duty is
the cause of the stagnation of the hides and skin trade. Everybody knows
what that cause is. Owing to the collapse of the foreign exchanges, owing
to the fact that Germany and Austria cannot buy, there is practically no outlet
for our hides and skins. The tanning trade throughout the world is depressed,
It is depressed in the United Kingdom, it is defressed in Europe, it is depress-
ed in India. The result is there is no demand for our hides and skins, and
that is the main reason why this industry is in a state of depression. But,
Sir, it is jmt here that the danger of the export duty comes in. We have
‘this depressed trade. Later on we may hope—probably towards the end of

this year—that trade will begin to revive, and the point, the real point and

substance which has been put to us by those interested in the hide trade in

India, in that when trade begins to revive, it is just then- that your export
duty of 10 per cent. may do us harm. That is the'main point which has been
put before us. Well, we have considered this question. The position is preeisely
the same as it is in respect of the tea industry. We have got this export tax.

We estimate that during the coming year it will bring in one crore of rupees.

The trade has asked, and asked with a certain amount of reason, that the tax

should be taken off. Well, if that tax is taken off, it means that we shall lose

a crore which we have to make good in some other way. It is for the House

to consider that if we take oﬂhia duty and give up that trore, we have got

to find that crore somewhere else, and that is the position which I wish to

place before the House.

Rao Bahadur T. Rangacharia: Sir, I propose that the question be now
put. :

Chaudhuri Shahab-ud-Din : Sir, the question is an im r&aﬁt one. It~
is rather too late now and I mean to address the House for about half an
hour.

1t is an important question, and touches the Muslim commercial community
throughout India. I have received complaintsand representations. Therefore,
I would request the Chair to give me time to-morrow, unless, of course, the
House is prepared to sit now. Ishalltrytobebrief. . . . .

The Honourable the President: I may say for the Honourable Ment-
ber’s information that I did not accept the motion for closure moved on my
left, because he had been sfotﬁﬁully mentioned by name by the Honourable
Member from Karachi. It is a well-known Parliamentary practice that,
when a member has been particularly mentioned by name by a previous speaker
and that member rises to speak, he 1s called by the Chair. e has a kind of

riptive—not an absolute—right owing to the mention of his name in
Seba.te. Otherwise I should have accepted the closure, ;

Chaundhuri S8hahab-ud-Din: Sir, it was on the 11th September 1919
that the export dutg of 15 per cent, was imposed on hides and skins. The
reason which was then assigned by the Government, and I believe the reason
which ie yet maintained, is that tanning in India is to be edcouraged, that the
tanning industry has to be improved ; w:a are told that itis in our interests that
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$his export duty was imposed and that it is in our interests that it has been
continned. Let us ‘wee what are the facts, and whether the purpose which
was in view of the Government has been achieved or whether it has failed.
Inreply to a question which was answered by the Government on the 1st
of this month, Government stated as follows. I shall only read the relevant
E)rtions. The question was No. 340—° What quantity of raw and tanned
ides and skins were exported in the 12 months preceding the 11th September
1019, when an export duty of 15 per cent. was imposed on raw skins and
hides, and what quantity has been exported since then?’  The reply was
‘that during the 12 months preceding the imposition of export duty 32,960
tons of raw and 28,577 tons of tanned hides and 33,006 tons of raw und 5,033
tons of tanned skins were exported.” As against thefe figures let me quote
the figures of exports during the year 1920. Irom January 1920 to the end of
.December 1920, the figures are :—Raw hides—24,952 tons, tanned hides 7,176
tons; raw ekins 16,186 tons and tanned skins 3,135 tons. A comparison of
these figures clearly shows that the export of raw hides and skins has gone
down considerably ; and that the export_of tanned hides and skins, as compared .
with the figures _K»t the 12 months preceding the imposition of the export
duty, is ridiculously small—as against 80,000 tons before we had only 7,000
tons of hides and as against 5,033 tons we bad only 3,135 tons last year.
These figures speak for themselves. Do they show that the tanning industry
in Indis has received a stimulus by the imposition of this taxation, or that,
on the other hand, it bas received a set back 7 Sir, this much on facts, There
are some other considerations, very weighty and important considerations bearing
on the point. I would like to refer the House to the book called the Handbook
of Commercial Information for India by C. W. E. Cotton, 1819 edition. A
reference to this book will show that in 1917 when skine and hides were not
needed on the Continent, an embargo was J-lmed on the trade of Iudian skins
and hides. Those who deal in skins and hidés not only suspect but believe and
say, they have said so in newspapers, that they have been treated bharshly.
1 Lva got cuttings from some newspapers to this effect, butas I did not
expect this matter to come up to-day, I have not brought them with me. They
say that as the market was over-flooded in Europe, the Indian interests were
ignored and this customs duty of 15 per cent. was imposed upon the export
of hidesand skins. Thatis what they say. Of course, I do not do business
in hidesand skins. Therefore 1 cannot vouch for the accuracy or inaccuracy
of this assertion, but- the assertion is there. Now, this Handbook on page.
207 says:—‘Gradaally, however, the capacity of the English tanners
has been extended to deal with the increased sup ]{es of raw hides from India.’
On the one hand tanneries have bgen opened in England and their capacity has
been extended. It has been increased,—for what purpose ? For the purpose
of tanning Indian hides and skins or the hides and skins of other countries, On
the other hand, we are told that tanning in India is to be developed and that
this taxation has been imposed accordingly. Sir, this duty, as was very
rightly pointed ouf by Mr. Pickford, has ruined many a Moslem trader in
India. Trade in hides and skins is perhaps the only trade in the hands of the
Mussulmans of India, and it has received a rude shock and a severe Llow by this
taxation. 8ir, it is said that when Indian skins were exported to the United
Staes of America, they were sent back as chrome leather, very well tanned
and fit for uppers of gentlemen’s boots. It was intended that this should. .
be stopped, and that India should tan her own skins for her own use. Does .
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not the same argument apply to cotton ? Why is it that cotton is not subjected
to any export duty ? Is not cotton wanted in India? Is it not a fact that the
very cotton which is exported from this country in enormous quantities, is
returned to this country in the shape of fine manufactured oods?’ Does not
the same argument apply in the case of hides and._skins? Sir, I may tell the
Assembly that all people, especially the Mussulmans, are suspicious, and I for
one wouﬁl say that they are fully justified in their suspicions.

The Honourable members of the Assembly, I hope, will agree with me that
the climate of India is not so suitable for tanning as the cool climate of
England, America or Germany. Tanned hides of India can never compete
with the tanned hides and skins of the Continent or the United States of
America. Therefore, however good the intentions of the Government may be
in imposing an export duty with the object of developing and promoting the
tanning industry of India, it is yet a question, whether Indian tanneries will
ever be able to hold their own against the English, Continental and other
foreign tanneries. Therefore, the argument advanced by Government has no
force. Sir, one very important result of this taxation is that the price of hides
and skins has fallen. 'With the fall in the price of hides and skins, the price
of mutton and beef has gone up. Where we used to buy mutton at 4 or 6
annas s seer at Lahore, now we can get mutton at Re, 1 a seer. If the
skin plus mutton is worth Rs. b, and if the skin sells for Re. 1 only, the
seller must try to get Rs. 4 out of the mutton. But if, on the other hand,
}{he price of the skin were Rs. 4, the price of mutton would naturally be

e. . [ . - - -

The Honourable the President: Order, order. I do not think we are
considering anything but the outside of these animals,

Chandhuri S8hahab-ud-Din: It is, Sir, a notorious fact and within my
personal experience, that when the price of skins was high the price of mutton
was low, and vice versa. There can be no two opinions on this point.

Then, Sir, those who are very anxious in this House to reduce cow-killing
in India, must remember that if the price of mutton goes up every day, those
who eat meat must perforce resort to beef. Those who want to protect cows
from being killed, must help'the noble cause, It has been already alluded
to by one of the speakers that had this duty not been imposed upon the
export of hides and skins, their export value might have, to a certain extent,
turned the balance of trade in favour of India and thus ameliorated the condi-
tion of exchange to some extent. These, Sir, are some of the considerations
which I wished to place before this Honourable House. :

I request the House to vote in favour of the abolition of this tax, When
one community—one of the most important communities in India—is, as a
body, suffering and many of its members have been ruined already and many
others are on the brink of ruin, I think this House should take some notice
of its grievance, They have sent memorials to Government, they have
appealed to Government, they bhave requested their representatives in this
Assembly to represent their case to Government, and it is in compliance with
their wishes that I have snid all I have said on this subject to-day. As I
said at the outset this is & very important matter and I am very sorry that
my Mussalman colleagues who were present in the morning, are not now
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present to give me their support. But I hope that my Indian as well as
my European colleagues will lend their support to Mr. P‘;okford% amendment
and get this objectionable tax removed.

The Honourable the President: The question is :

“That to clause 2 the following new sub-clause be added :

*(8) With effect from the 1st day of April 1921, in the Third Schedule to the Indian
Tariff Act, 1894, the third entry relating to * Raw Hides aud Skins' shall be
omitted, and entries 4 and 6 shall be renumbered 3 and 4, respectively '/’

The motion was negatived. ‘

The Honourable the President : The question is:

* That clause £ as amended do stand part of the Bill,’

The motion was adopted.

‘The Assembly then adjourned till Saturday, the 19th March 1821.
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